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BEFORE THE HON’BLE NATIONAL GREEN TRIBUN*AIAX
WESTERN ZONE BENCH, PUNE
ORIGINAL APPLICATION No.49/2025

Vasundhara Foundation
v/s

M/s.Shri Lalit Nagpal & Ors. ... Respondents

Affidavit on behalf of Maharashtra Pollution Control Board
i.e. Respondent No.3

I, Rakesh Dafade, Aged -Adult, Occupation-Service, the Sub-
Regional Officer of the Maharashtra Pollution Control Board at
Mumbai-II1, having Office address at Kalpataru Point, 2™ Floor, Sion-
Matunga Scheme Road No.8, Near Sion Circle, Sion (East), Mumbai-

400 022, do hereby state on solemn affirmation as under :-

1. I am filing this Affidavit in compliance of the Order dated
13/4/2026 passed by this Hon’ble NGT, wherein, the Hon’ble
NGT has directed to place on record all the consent to establish
and consent to operate issued to the project proponent i.e.

Respondent No.1. Accordingly, the details are as under :-

Sr.No. Consent details Valid upto

1. |Consent to  Operate dated 15/12/2013
05/02/2011 granted to RMC Plant of
M/s Saket Infrastructure Ltd.,
located at CTS No. 74/1, 74/2, 74/5,
74/6, 74/6, 80, 81 & 82 of village
Deonar, Govandi (East), Mumbai —
400088

O

}'\.\




©

243

M/s.Shri Lalit Nagpal, Licensor and
Land Owner, M/s.Saket
Infrastructure Ltd. and M/s. Relcon
Infraprojects Ltd. have entered into
Triparty Leave and License
Agreement on 18/01/2014 for
setting up and running RMC Plant at
Village: Deonar, Mumbai.

Renewal of Consent to Operate
dated 12/03/2014 granted to M/s
Saket Infrastructure Ltd. for
operating RMC Plant at Village
Deonar, Govandi (East), Mumbai.

31/1212016 /|

&

&7

»

§

Consent to  Establish dated
09/11/2017 granted to M/s Relcon
Infraprojects Ltd. (RMC Plant), at
Village Deonar, Govandi (E),

Valid upto thel.,\
commissioning |
of the unit or 5
years whichever

| Plant at Deonar, Mumbai.

Mumbai is earlier.
Consent to  Establish  dated | Valid upto the
29/04/2021 granted to M/s.Shri | commissioning

Lalit Nagpal at Village Deonar,
Govandi (E), Mumbai.

[ 1% Consent to Operate under Green

Category dated 03/11/2022 granted
to M/s.Shri Lalit Nagpal for RMC

Amendment in Consent to Operate

dated 28/01/2025 under Orange/SSI

.| Category granted to M/s.Shri Lalit
Nagpal for RMC Plant at Deonar,:
Mumbai, as per revised RMC’

Notification dated 27/11/2024.

of the unit or 5
years whichever

s earlier

31/10/2025

- 31/102025

Renewal of Consent to Operate
' dated 28/08/2025 granted under
' Orange/SSI category to M/s.Shri

Lalit Nagal for RMC Plant at
Deonar, Mumbai.

31/10/2029
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®

Copies of the Consent to Establish and Consent to Operate are

enclosed herewith and marked as Annexure-I collectively.

2. Hence this submission.

Solemnly affirmed on this

Mumbai.

ORE V. B.
Ggﬁh'f'ﬁ‘i‘. MUMBAL
Reg B 11a[153%

th
A0 day of April, 2026 at

For and on behalf of the
Maharashtra Pollution Control
Board,

e 1

( Rakesh Dafade )
Sub-Regional Officer, Mumbai-III

BEFORE ME
ﬁm*””

VASANT B. MORE
_Notary Gr. Mumbai
7, Vijaya Sadan, Flat No. 304,
) Above Axis Bank,
Sion West, Mumbai-400022

REGISTER Sr. No29512026
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—_— 246 __nnezure-7 Collectiyely &
MAHARASHTILA POLLUTION CONTROL BOARD

Im'r'i'ln!g__:} i, Mumbai

A ——
FPlhane - (0225228303 I e SIARARITEA Murd Chareapat: Seavard Makara) Museda,
Fuar, - (0220220340343 R PO Municipad Markei Butddivg 5 Floor,
E-mail : romumbai gipeliigiv.an pnl o] Y Aara Rusneiar Antbelkay Koad, !
Websire - htep £ Compcd i g Muabaie 00 0t |
Oranges/ S.5.1 Date;  S7Feb/201r |
Cansent No: MECB/ROM /M Llearisicc/cor inas

Conseat tir operate windet Sevcion 26 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Preveation & Control of
Pollution) Act, 1981 and Authorization / Reanewal of Authorization under Rule _j
5 of the Hazardous Wasies (Management, Handling & Trausboundary ’
Movemeut) Rules 2008

{To be referced as Water Act, Air Actand HW (M&ID Rules respeciively)

i
2, W CONSENT iy bereby ;.:r-.:mé’d-:u.x

s M7s, Saket IntealProjeces Lid. :
CTS. 7471, 74:2, 7475, a0, T407, 80,581,582 83 of Village RAIAN KIRRARRG & ASSOC A, j
Deonar, Govandi (W), Mumbaj - 400 088 ' i
| 4

,‘,L _‘3;*_; Sktedt G dAeghaed snaer prisions of the Water At Adr act and

S SNonization snder the provienns o 1R (e D Rules and aniendinents thereta

\‘\ SUDNCT b £9¢ pravissses of the At el e Rules aud the Orders that may be (TS g

n. ])I'.ﬁi:z Vand subiect (o the ks enes and cend:tons
. TP roduct Name S SUSSB M imucs CYeantity, T |
Ready Mix Conerews | 29
= L CONDITIONS UNDER WATER ACY- g
P

i The dagdy squentety u; Lade ehitusut o the ey shall he NIL. i
G he datly guanney of sewage ol gent o e fatary shall not excecd LA w'

tn} Sewage Elfluent Treatment:  The pphcat el provige compzehensive
Ueatiient spstem a5 warmnzed wiia refetence o wlluent grality and Oflerite _
aid mantain the sane continucusiy 0 4 1 sl e quality of treated efflueny ,*
o the lelloving standagds

(1} Suspended Salids Nud fo excecd 160 mg/i
(2) BOD 3davs 27°C Not [ exceed 180 mg/i
i a‘1 .




b, Conditons for .G, Set

¢ Nowe trom the DG 2o chould be controlied by providing an
acotatic enclasie oo by te s the soon acoustically.
Industry should provide soouctie enclosare for control of noise. e
acoustic enclosures aeovshic teatment of the tcom should be
designed for munimpm 25 GB (AL imsertion loss or for meeting the
ambiest wotse standanls, whichever 5 on higher side. A suitatle
exhawst mutfler with wscmon loss of 25 dB (A) shail also be
provided  The seasurement of insertion oss will be dune a1
dilterent points at 107 muters Dom acoustic enclisuie Zecom sod ther
average.

¢. The ndustry shall Wke adequate messures for conta) of noie
levels from fts own sources within the premases in res cepof nuie o
less than 35 AB{A) during day vime and 45 di{s) doging the mgat
time. Day tiane is reckoned between 6 a.m. to 10 g e and aight time
is reckoned between [ipamsoda m ;

d Indestry should make efforts 1o bring down'goise level due 10 24
set, outsede industrial propuses, withio ambient noise requircinents
by proper sitting and comesl measures.

¢ Insuallation of DG Set must be grictly in complisnce wrh
recommendations of DG Set manufacturey

£ A proper toutine and preventive maintenance precedure for DG s
should Be 2t amd Kdowed in comsullation with the DG
manulactorer which would kelp o prevent aoie lovels of DG sl
rem deteniorating with wse

3 DG Set shall be cperatect only m eage of power failure

h. The applicant shiguld-rat casse any nuisance in the sirTounding dred
dge o operation’al 10G Se

7. Staudards for S;g‘ckvlim.i&smus:

(i} The appligans shall observe the following fuel patterns- /0 -

A

im

G The applican shall provide ports i the cimaey '(8) ad facilities such as

Ladder, phattorm ete o mositoring e at cntissions aiid the same shall be

open tor mepection teand o we of the Board's St The Chimevs)

wenld attuchied to vapons souices of edission shall e designated Ly

o AN Kiraks 2 s 5 3 . 1 3

Al ATl AR mbers such a5 8 1. 82, ew. and these <hall be manled © displayed
lactiatate wheseifia atiey

.

!
S })\-\.\. L“F' VJ P dorn




VD Sewage Eftluent Disposal: The treated domestic cittuent shall be scaked in a
souh ity which shall be got Cleaned perindically - Overflow, it any, shall be used
ot band tor gardeming < plantation oaly

vai Non-Hazardous Solid Wasres:

{(viti)JOther Conditions: Industey should monitor effiuem iy regularly

4. The applicant shall comply with the provisions of the Water (Pre};:cbiion &
Control of Pollution) Cess Act, 1977 (to be referred as Cess. Act) and
amendment Rules, 2003 there under %

The dady water consumpuen for the following categones is as un%-ri >

1 b
(i) Damestic .30 ‘©MD
(i)  Industrial Processing 000 CMD
(it} Industrial Cooling (00 CMD
Givl  Agrculrure/Gardening .00 CNID

The apphicane shall regularty submit to the Boajd the retums of water consurnption in
the presenbed o and pay the Cess a5 sperified under Section 3 of the said Act

5. CONDITIONS UNDER AIR ACT:
1 Fhe applicant shall instal! @ comprehensive conteol systen cansisting
ol contred equiprments & i warranted with reference to generation of
emission and operate 2md maictain the ame conimuovsly so as o
avhiove the level of pollutants 0 the Sollowing standards

&, Contrel Eguipment:

" ~
g \4?12 indusiry shall provide dust collecter of sufticient Capacity o comtnel e

Npissiuns.,

58

'1} Xefultic approach road to the plan

E' ._-ﬁ:u. cavers: shed at nuaterial handling: loading section,

= g mpound wall of bnck machinery tin skeet.
e 82 Hdequiste number of tees shall be provided across boundary of the ugils.
AW ;{:“} The sndustry should rot cavse any numsence in surrounding arca,

CAuAte Al pallution control devices & Water sprinkdess for duss

& Lae mdusiry should monitr ambient quality regularly,
b. Standards for Emission (Ambient Adr)
Particulate Marter PM Nt to Exceed 00 pgow’
Particulate Matter PM |, Not 1o Exceed &l g dm’
S0, ) Nut 1o Excead 80 ug/m’
NOE T fag w3 TR y P
D Sk : Not to Exceed 80 g fay’
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(W) The indusery shudl rge sdequate nieasures for control of auise levels from it
OWn soulues within the PREIndses 50 as o mamtan ambicn: aie quality
sandard i respedt of nose o less than 75 dB(A) during iy nme and 70
dBUA) ducag mght time Day time 15 reckored i tetwern © g g and 10
P and ek e i seckoned batween 10 pora and o o

(1) Other Conditions:
I} The icdustre should not cause any puisance 1 sueounding rey
21 The mdusty should monitr stack emissions snd ambient air quality

reguiarly
8. CONDITIONS UNDER HAZARDOUS WASTE  (MAN ;\G_EE“[ENT.
HANDLING & TRANSBOUNDRY MOVEMENT) RULES, 2005: " _
() The Indusiry shadl handle hazatdous wastes as -‘inf-"v‘iﬂ*-f?hﬁ‘i""' /b
. RO DOM .
. . . o Lo

(i) Treatment: - NJL. v
Lo The authoreation s heseby granted .o operate a
Storage, transpart & disposal of hazardeus waste. _
2. The sndustry should comply will_q:ﬂ;e Hazardous Waste {(M&EIH) Rules.
P

2003.

Whenever due woany qccigént or other unfireseen a0t or even, such
RINSSIUNS oekr o j&;:npi_::.rehenaed to gccur i1 exveds of standards ladd
down, such tmegtion shall be forthwith Repored 1o Board.
concerned  Police Stton, office of Directorate of MHeabh Services.
Depustmen of Explosives, Inspectotate of Factories and Loea! Body In
case &8 Litluse of polludon control equipment, the preduction PTOCEAN
connected t it sha’l be stopped.

=

b Ingdyshy shall obusie registration from CPCB 24 a re-relines of vsed il
having envirnnmentatly sound wchnology as per the provisions af
Havardears  Wiste (Mapagement &  Haadlined Rules 1589 &

H

Amendment Bules 2003 before commencenment of produeten

Lo € The umit Bas to display and maintain the data onfine vutside the faCIory
‘ ' main gatz 1 Marethi & Erglish both on 2 6 'x4' dasplay board in the

3 manner avd the repert of the compliance along with photegraph shall be
sabrnitezd o orles office & concerned Regional Office” Sub Repional
(93 {Pt

d, il' shadl be ersaed that the Hazadous waste s hardled, managed &
dispused of suictly w0 aveordance with  the Tazardous Waste
danagenient & Handling) Rules, 1989 us anended o) 2002 a.d shown

FRANT A ASVDUIA : :
BAAD RULKARN . SOSubinited o e Board as & when asked Tor,

R et A e

A |
L

R o b a1

b N\ ‘ d
gl 2

acility tor ecllecton. &

) Y R |
it s\f\"‘" L"\’\-’I - Fogs dos' &
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TRIPARTITE LEAVE AND L E AGREEMENT..

o

.actd)

THIS TRIPARTITE AGREEMENT is made at Mumbal on tjs
D
day of January, 2014 by and between: &i\ ;:""j:'
| iR
SHRIL LALIT NAGPAL of Mumbai, an adult, Indian T$533f

brevity's sake referred to as "Licensor/ Land Owner”
(which expression shall unless it be repugnant to the context

. w3y (1very)
37 vurys eaims ey

or meaning thercof be deemed to mean and include his h g
Ol ay 2
executors, administrators and assigns) of the ONE PART; 5% e
‘ s 1 28
AND -1
| =) a
o
_—
/ 3 gl
> O Ry
© P
ﬁ/ Sz own
w .. -]
P 2835 =

B

|
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7 s e SR LS
M7 SARET INFRAPRIDEC IR BVE LER o Laiips
‘M7s BAR - vig e
corporatad under e Company Act 1ha, haviing

; ail, Nl fa
registered office at 300, Uwe ( haimbers Bevies Roaid, Nas
' ay . Vil Paile
Golden swan Club, (I, Westecin Eaprass fiighway, Vil
(Eant), Mumbal 400 087 thianglt e seprosentative Disii

Mr. Vishal Wadhawan haalnalter o bjuvity's  sako
refered to as "SAKET (which wspresston shall dnleas (& b
[EpugNAnt Lo the context o meaning theral he duaied i
include Tts Directors, succonsais amnd asaigiv i iling e
Amtiiates, Group Eolities o subsidiaries) of the SECOND

PART,

! AND
TM/ZSC RELCON. INFRAPROTECIR LY 4 Company

corporated under the provisions of ldian Campanies At
DL, having its tegistered offie adidioss at 104 Ly nhyain
Kamal, Agarwal Markel, Vile baile (Fast), Mumbal 00 (42
through s representative Divedto M. Rakesh P, Shah
hereinalter for brevity's sake felerred 10 an “RELCON"
(which expression shall unless i b cepugnant 1o the Conlest
OF meaning thereot e el W i lide s Dheciogs,
SUCCessors and assigns Incliding s Attillates, Ly Entites

or Subsidiaries) of the THIRD PARY,

For the sake of brevity all the Maties Lo thiy auteement shal —
! be joutly referred (o an “sald Partien” ang severally
a "Licensor/ Land Owner, SaKey, RELCON, fexpactivaly,
as the case may be,

Vo D
3

$i % " 3 4
i &
¥

R TTTTTR  (TR ATTTR e



WHEREAS :

1) Shrl. Lalit Nagpnl (party of the first part) 15 the owner
of and is well and sulliclently selzed and possessed of all
that plece and parcel of land/ ground admeasuring 5000
sq. mirs, or thereabouts bearing C.7.5. No.74, 74/6,
7477 ond 80 now, CTS No. 74A/3C of Village Deonar,
Taluka Kurla In the Reglistration District and Sub-District
of Mumbai City and Mumbal Suburban and siluated at
Govandl, Mumbal 400 088 together with 4 (four)
structures standing thercon and delineated on the plan
thereof annexed hereto and thereon shown surrcunded
by Red colour boundary line and more particularly
described in the First Schedule hereunder wntien
(hereinafter referred to as "the said larger
property”). The sald larger property fatls under

gnguggrial Zone- 11 as per Developmeant plans and
remarks issued by Municipal Corporation of Greater

“ Mumbal (MCGM).

)By Leave and License agreement dated 01/12/2010
entered betwecn \he Land Owner herein, therein

referred 10 as wLicensor” of the (irst part and M/s.
SAKET INFRAPROJECTS PVT. LTD., therein referred
to as “Licensee” of the Second part, the said land

owner granted Licenseé to use and occupy the portion out
premises admeasuring

the sald larger property being
area) as per the

approx 25000 sg. ft, carpet (open land

VN P
q
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COMEeNt S0MUNTUIE serygsrirs s ’
-
; . o'y - . g% LRy | 2 4] tigr :""'."'
'\" !?“1= ‘_“g"‘s_lf-‘ .11'&.1, 11” it 4 t b . P s i "‘ :*-3"'\
varsl maer vehales duting the cogene o8 e .
b, '_'4‘.“:

Suvmess as shown delincated an the 748 13 Bl o,
hetetc as Annexure - I and thereon shome 5., —
oy Greern Colour bourdary hine and rrisen et “”
Seslrlel o the Second Schedule #a:- DUTHIE? v ﬂ"ﬁ
(hereinaﬂer referred to as “"the htt / fx-m_

Premises™) on the termg gng ONDININE A o n HE
RCBNSE e DM e At A2 e .
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permissions, Licenses, approvals, NOC's olc. as

-~
_..-mwiiﬂ

specifically listed hereunder and coples whereofl are
v« collectively marked and annexed herewith as
“"Annaxure - II".

4)The sald License agreement Is determined on
30/11/2013, which had an option to renew the license
term far further period with the consent of the Licensor
and as mutually decided between the parties therein.
However due to varled reasons and based on mutual
understanding between RELCON and SAKET, SAKET,
SAKET is operating the said plant with permissions upto
15/01/2014 and intends to assign the said operational
work of RMC plant, its commercial activities in existence
along with all its existing machinery, equipments,
permissions, approvals to M/S. RELCON INFRAPROJECTS
LTD, which is a Company, also engaged in the business
of production and manufacturing of Ready Mix concrete
and other activities related to construction industry with
effect from 16/01/2014 with consent and NOC of the
Licensor.

- over and operate the total operational work and all
‘:"/commercia! activities along with all machineries,
4 equipments from the SAKET. Since all the existing
permissions, Licenses and approvals with respect to said
business are in the name of the SAKET, RELCON and
SAKET approached the Licensor to grant its NOC and
consent to extend/renew the existing license in the

V>(P
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and RELCON on the termsi

AKET ,
pame of Smma"er appcarlnﬂ
condition® he o Editia i
nds to handover & 9 worj side of
6) As SAKET It was proposed  that e describe
pusiness: ‘ with respect of the sajy licg the rig
pensation d disch M5y
fees/com pe solely paid an arged by ; admeas
premises will Further with respect to mach;nel_y he bearing
RELCON ontY- 2 agreed that the same shai| o per“"'f 74A/3C
jpments 1t W the Registr:
eq:nin;nd conditions agreed between the sae, N ol
i .
:ELCON without any liabllity hERCE QN Hhie Uicenso, or 088 foi
on the UCEITSEd pfemises' Stor'ng
‘ manufi
7)The Licensor has agreed and ‘cons.ented and hayg license
granted its NOC for the same. Accordingly Pursuan ty of the
the negotiation held between the parties hEretn' i -~
Licensor hereby agree to grant license to ygq ang surrol
occupy the said licensed premises more particy, fy artic
described in the second schedule hereunder fgr Furthe, S
period of 22 months from 16/ 01/2014 to as
16/ 1172015 (both days inclusive) with an Option ty ! desc
{ 7 renew for another 3 years 3s may be mutually decigeg the |
as per the terms and conditions hereinafter appearing, > 16/
with
ber
NOW THIS AGREEMENT WITNESSETH AS IT 3
HEREBY AGREED BY AND BETWEEN THE PARTIES 2)F
or ‘
HERETO AS UNDER: 2
the,” O
4 . # 2
1)The Licensor shall by this leave and license Agreement he/rzf‘ ' 4
hereby grants/extend/renew license to use and occupy R f M -
i 2 g y GEE =
the said licensed premises admeasuring approx 50000 TS we
LT
&
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S NCocarpet area (open tand area) located on the Cas
side of the sakd larger propetty nornes paeetioulaly

described In the Flest Schedulo hereunder weitten vl
Lpate

the gt o use  and  occupy  the  open
admeasuring 50000 sq.lt. carpel area of the sald land
bearing C.T.8. No.7a, 2446, 74/7 and B0 now CTS no.
74A/3C of Village Deonar, Toluka Kurla In the
Registration District and Sub-District of Mumbal City
and Mumbal Suburban situated at Govandl, Mumbal 400
088 for setting up of RMC (Ready Mix concrete Plant),
storing the aggregates, cement, admixture required for
manufacturing RMC & for that purpose aiso allowing the
licensee to park transit mixer vehicles during the course
of the sald business as shown delineated on the plan
annexed hereto as Annexure - I and thereon shown
surrounded by Green colour boundary line and mare
particularly described In the Second Schedule hereunder
written (hereinabove and hereinafter referred to
as "the licensed premises"”) and more particularly
described in the secand schedule hereunder written for
the period of 22 months commencing on and from
N > 16/ <§/201%to 15/ 11/2015 (both days inclusive)
with an option to renew for another 3 years or as may

be mutually decided.

2) For the use of said licensed premises aforesaid, during
the period of 22 months commencing from the date

j '_,_he\'reof, RELCON will pay to the Licensor a sum of
T,f‘h.?.'ﬁs.4,65,000/- (Rupees Four Lakhs Sixty Five
'-"I:v:f’f‘f'_\.%‘housand Only) (exclusive of service tax) per month

& }/)

s
r"
E
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fees/compensation.

paya
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dated  cheques, i
The said license fea shall =
ble On 5% day of every English Calenda, "‘Omh‘f
for which it is due. The time for payment of the liceng

towards "CQ‘

fee payable in respect of the Licensed Premises IS the

essence of the contract. If however the license fee i
not paid within the stipulated period or there jg any

delay in payment of the license fee either in full or ,

part the Licensors shall be entitled to recover interest

on the said license fee @ 18% p.a. from the due date

till the actual payment thereof. This liability of paying
the License fees by RELCON to the Licensor will begin
from 16" January 2014, when RELCON will start the
Plant. Before this period the liability of payment will rest

with SAKET,

3) After the expiry of the every 11 months there will be a
maximum hike of 5% in the License Fee over and above
the present License Fee.

167 s

Period

License Fee

16" Jan 2014 to 15" Dec 2014
“"—n—"""_""‘—-*-—__w——-_w.___‘-.«
16" Dec 2014 to 15" Nov 2015

Rs. 4,65,000/-
TSN SRS P
Rs. 4,88,250/-

e’

16™ Nov 2015 to 15" Oct 2016

Rs. 5,12,663/

16" Oct 2016 to 15" Sept 2017

Rs. 5,38,296/-
________.—-*

Rl
€pt 2017 to 15" July 2018

—

311/
RS. S;G_LJ

4)RELCON has on the execution of this Agreemef“
deposited with the Licensor a sum of Rs. zo,OO-ODOI

(Rupees

Twenty Lakhs oOnly) as interes

y fret

) ‘ he
security deposit which amoynt shall be refunded oy !

\V\"F
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; this
' ion of
Licensor to the RELCON on teceninet or sooner
agreement whether by efflux of :1mepa
" T e
determination as the case may be

its, @
receipt whereof the Licensor hereby adm o
acknowledge and duly discharge the

yment and
ccepts and
ON from

liability thereof.

5)The Licensor has granted this license for use and
occupation of the said license premises without any
liability towards existing ongoing business and/or
commercial activities. The Licensor have no objection for
the conducting/carrying on the said business by RELCON
by using/taking over total operation work by SAKET. The
license for land premises is granted on ‘AS IS WHERE
IS BASIS”. The Licensor shall have no objection for

carrying the said business by RELCON from the said
license premises.

6) The Licensor has agreed to charge an amount equivalent
to half the license fees for the two months, during which
RELCON may remove the existing set up and go for
entirely new arrangement ds regards the layout, the

.’bglc rlant, the type and number of Silos, the Office
*{ out and structure, The Licensor ang SAKET have no

1 Qbjection to RELCON carrying out the stru
b 4 luding casting new foundations for the

Ctural changes

,ﬂ S
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N SERVANGL [

;ts?aA{{ASHATRA POL.IZﬁQ)N CONTROL, BOARD

(022)- 25505924 Sub-Regional Office.yyy
Fax . (022)- 25505008 BT
Email . L Sn— Ratkar Chambey A wing, 296,74 fleie, e
S Omumbaid dmpcp, gov.in H’g’ﬁﬁf Jain Mandiy, Deonar Gaon gy ey 1,
Website - Sttnsdisne, L0 Y Mumbai- 300 048,

!
e IS .
H —— h-a-_'———_..__h_—q_._"“__—__*_ﬂm——._______m—h_ﬁ_-.m e e, e et

Green/S.8. 1 Dete:A2 /510,04, 200t
Consent No: MPCB/ 14/ L3¢y

("?uns_ont=tu--0'périaie undey Siotien 35 of the Water (Prevention & Control
of Po!lution) Act, 1974 & undey Section 2] of the Air (Prc-ventiun &:
Contro]l of Pol}ution) Act, 1981 apq Authorizatio ! Renewal op
.-\uthorization under Rule 5 of the Hazardouys Wastes (Managemon;.
Handling & Transbouz‘:dr}' ?ﬂ'ovement) Rules 2008 .

[To he referred 4o Water Act, Ay Act and HW (M&H) Rules respectively|,

CONSENT is hereby granted to . .

' Ve ,-Séik.et?hif'ram_ruc(-.tir@. Lt~ . -
it :\'c;;_..?4?1_,?4‘1’2',-74}5.74/6:--7 47.80 &f?&zb?’?’ﬁ}ﬁ g0
: Db:nmiie;:_Gm~.ahzér.s’-{E‘:;_s_f;--'i-‘vrumb.-ii-- 0088 -

Mumbai loa teqd in the ares declared gndey Lhe';pm,visious of the Water Act, Alr e,

and Authorizatioy under the provis s of HWM&H) Rules ang amendmenig

theratg subject (o the Provisions of 1y Aet and the Rules and the Orders that iy
¢ made furthey and subject ¢ the fulion INg tevms and conditiong:

1. The Consent to Operate js Eranted for a periogd up to: 31/12]3026 i
2. The Consent s valid for (he manufacture of -

(6. Prgifey

i ) P A T A T A e SSINNS, SRS 7 &
: A UCT AT Ve LR, SERIR CA T ] ke tiss ERAARE
Ready Mix oncrely | . m3/Day B |

— ..--—._____—-“"—‘———q__‘._‘___ — et

-ONDITIONS UNDER WATER ACT:
he dajly quanLity of trade eflluent fyon the fuctory shall not exceed 0.005:
The daily quantity of sewage efiluent from (e factory shall poi vxceed @ 40N

(ii1) Sewage Effiuen: Treatment: The applicant shall provide comprehens e
treatment gystem asg i« Warranted with reisvence (o influont quality and aper: i
and maintain the ST Continuuasly s a5 to achiove the quality of troqsed

effluent to ghe [olowing St gy, !
(1) Suspesdeq Solids Not 1 exesed 100 .
(2) BOD3: days 27, C. N1 ke 100 mg/,

(viy Sewage Effluent Disposal. The treated domestie effluent sha) be soaked i, .,
soak pit, which shall be gyt tleaned periodically, Overflow, if any. ghall b

s
"‘/Q»‘:. ¢ )
7w s S LA
s/ ]

SR M 11893010 “‘:fl ::i‘-.d n|a : “;}["H Z,
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used on land for gardening / plantation only excess if any shall be
connected to MCGM sewer o,

Wil Non-Hazardous Solid Wastes.
(\m)

Lawr.iﬁll )

PR S o

Rns:u Conm'ete 20000 i . afday
I of Washing l |

(viilOther Conditions: Industry should monitor effluent qualily regularly.

4. The applicant shall comply with the provisions of the Water (Prevention &
Contro! of Pollution) Cess Act, 1977 (to be referred as (ess Act} and
aimendment Rules, 2003 there under

The daily water consumption for the following calegories 13:as under:

{1) Domesti¢c purpose 00.80 CMD -
(1) Water gets Polluted & .
Pollutants ave Biodegradati- ., 50,00 CMD
(111) Watar gets Polluled. Poltivani: -
are not Biodegradable & Thwe | ) 0.00. CMD
( () landustrial Cooling, sprcing '
m nune pits or boiler tewl . " 0.00CMD

The applicant shall regularly aabmlt to~the Board the returns of water
comumpmm in the prescribed form 1ﬂd pqy the Cess as specified undey

Seetion 3 of the said Aet,

¥, .

5. CONDITIONS UNDER AIR ACT :
(i) The applicant shall- install a comprchensive control svsion
consisting of control cquipmente as is warranted with reference 1o
; generation of emission and operate and maintain the sanu
: continuously so as to achieve the level of pollutants w the [ollowing
i standards:

a. Contral Equipmeont:

i Industey shoit peecn D dast collestor of sulficient capacity e
_ control the emissems: ivom comant and fly-ash storage siles.
L L i Adequate dust su picssinn system shall be provided o

control the dust emissions from all the sources.

i: Water sprinkling airangements shall be provided on the
transit roads, material handling areas ete.

iv. The unit shall ensurc metallic approach roads within
premises,

v. The unit shall ensure provision of tin covers/ shed at matev !
handling, leading and unloading sections.

vi. Wind breaking wall of sufficiont height shall be providad
across boundary of the units.

- vii. Adequate number of trees shall be planted within premiscs

b. Standards for Emission (Ambieat Air -24 hrs. average):

SEO Saurban WG 88263000




Farticulate Matter PM,, Not to Excepd OO ey
Particulate Muttay PM, » Not to Exceed 60 pg/riy?
50; Not to Exceed B peer/
NO, Not to Execed 8 pghine
6. Standards for Stack Emissions:
(1 The applicant gl obseirve the fo[luwing fuel pattoyn..

() The applicant shaj) erect the chimney(s) of the toliowing
Specificationsg:-

(i)  The applicant sha] Provide ports in (he chimney/(s) and facilities sueh 1.
ladder, platform ete. for monitoving the air emissions and the saume shalj ke
open for inspection tofand for use of the Board's Stafl. The chimney(s} ven:.
autached to variogg Miirees of omission shall be designaied by niumbege
such as 8.1, §.» Sl i these shall be painted/ displayad ¢, faeilinat .
identification, ‘

v}  The industry shal] tuke adeguute measures for control of noise leyels frein
its own sources Within the promises so 8s to maintain ambjen 8 quaiiry
Standard in respecy o Hetse w less thag 75 dB(A) during day tine ;n T
dB(a) during night time. Day time is reckoned in between Ganm ang 19
P-m. and night time ig reckoned between 10p.m. and 6 a.m.

(v) Other Conditiong:

1) The industry'shoulg 1ot cause any nuisance in Surrounding grey.
2) The wdustry should monitor stack emissions and ambient awr qualiy
Regulayly,

7. CONDITIONS UNDER HAZARDOUS WASTE {MANAGEMENT, HANDLING s
TRANSBOUNDRY MOVEMENT) RULES, 2008:

(1) The Industry ghal hand]e hazardous Wastes as specified helow.

{11) Treatment: - Nl

1. The industry shogld eamply with the Hazardous Waste (M&H; Rl
2

2003.
- - . 3
4. Whenever dye W oany accident oy othoyp unforesecn aet o even, :ueh
21nissions aceur gy is apprehended to oceur in excess Ot standardy |
dewn, such mformation shall be forthwith Reported (o Board, coneuinel
T . .
":".r‘-..\—\"' o, RS
.?fw‘?-""‘*f-\f\‘.
L -
v A FERZ260000 QY, Hhe KPR & 3
Hiv {'_‘r‘{ Fowadt ) t\; I{}"LIL.:‘ F
e e " g% A et S L (U
T e————— B « 7 S VST S |
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Pobize Swation, ofce of Dhivoorass

Iy s T S FB o e e
LXDPragIves, nspeciarate o1 ¢ acke

of pollution contrr! L. =
shall e stepped
b Industry shall obtain oo :
baving snviresmenlsl, :
Hazardous Wasse (3ns:
Rules 2003 bet
& Theunithas o dis -
main gave in X =
RILRer and 1 R
sabmitted o 1
Offee.
€. It shall be ensured thay the | TEAL W Sanial -
dispesed of suivdy in aw wih the Hasedons Wass
MManagument = S
& submiteed 0 .
§. Industry shall comply with following
L The applicans shall wmaiiaia s :
for control of npollution faem -
surroundiag avea [k, s
U, The applicant shall Bring min: n. e 500 of i QRN e g el v
coverage’ free plantation
1 Selid waste — The new hao B L TR Bt o s
swoepings, ot he dispascd o v ey GRAY S0 8 BT 0 QRUSE BN RN
polintion. The sephicant shal! teke PEOISSATY P ; LS A
for disposal to dunping ground
. The spplicant sball provide e an Aizernate SEROLRY oW SOt sl
operte ali poliniion contl faeihties instalied 3 R appivent e oo
complnee with the terms and oMo of the J0eenh. 13 the Nerws

vl

Vil
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RS ETTIT A P Ly s s i

v thy services pendened v oL mwdd
“ + ] [} .
e applicant shali maie oo et &

| ] af O 1 5% e x 2 .
appheant shall stop, reduee or othenwise, contoe IR LR T & 38
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and ajr pollution fontva! | ysten. A register showing tonsumption of chemieas
used for treatment shy) .. Mrirtamed,

Xi. xi, Separate drainug(- svaleny shall py provided fo collection of tyy4ie and

' sewage effluents, Terminal manholes shall be provided at the eny of
collection System with gppg pgement for measuring the flow. Ny effluent «ijuif
be admitted in the pipes / Sewers down- stream of the termina| manhalea, Ny
effluent shall find jts way other than in designed ang provided cqijectisy
System, ’

Nii. Neither storm water nor discharge from ofhey Premises shall be allowed 5 i
With the effluents from the factory,

9. Thix consent 1s Issued as Per categorization of industrius ssued by Crep
vide the letter no. B-2901:?J1:’2012/ESS}’]5’!0 dtd. 04.06.9012.
10. This consent should not be construed as exemption from cbtuining
hecessary NOC from any othey Government agencies as may deem fjj
necessary, ;

11. The Board reserves thoe righr 1y caneevrevoke Lhe cousent.
12, The Capital investment of the madusery 15 Rs. 47.00 Lacs. .

For and un hehalf of the
Lt ;'Tﬁi"ixaralsht::{ Pollution Contyo) Boary
-z

el . e

\c;‘-c-\»ms'nbﬁi-ﬂzgfj_ (P.V. Patil
‘{&*«‘\v“‘- ‘SuB-Regional officer, Mumbai-j;

Ta \“k-’?—é/'; .

M/s. Saket Inﬁ'ast-ructure Ltd . |
c1s No.74f1,74/2,74f5,74/6. 74/7.80 81,82
of Village Deonar, Govandi (East)
Mumbai-400 gg et

Copy submitted rq: g
1. The ng*ianq!-qﬁm', M.EC Boird, Muppai

2. Master File-2014
eceived Consent fee of .

A

t

S5 Nunihyi !ll.'!.’(?!.‘;‘IEISZO-‘!OUU 3 ‘
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MAHARASHATRA POLLUTION CONTROL BOARD

Phone (022)-25505928
Fax ; (022)-25505926

Email : romumbai@mpcb.gov.in
Visit At : http://mpceb.gov.in

‘Raikar Chambers, “A” Wing, 216, 2nd
Floor, Deonar Gaon Road, Near Jain
Mandir, Govandi (E),

Mumbai- 400 088

Green/S.S.T Date: 9/11/2017
Consent No: 8RO-MUMBAI IV/CONSENT/1711000396

Consent to Establish under Section 25 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of
Pollution) Act, 1981 and Authorization / Renewal of Authorization under Rule 5 of
the Hazardous & Other Wastes (Management & Trans boundary Movement) Rules
2016 [To be referred as Water Act, Air Act and H&OW (M&'l“VI) Rules

respectively].

CONSENT is hereby granted to
M/s. Relcon Infraprojects Lid. (RMC Plant),
CTS No. 74, 74/6, 74/7, 80 and
g Now CTS No. 74 A/8C of Village Deonax,
] Govandi (E), Mumbai

]ocatcd in the area declared unde1 the prmisioﬂé of thé Watm Act, Air act and
Lhert.io aub,)ect to the provisions of the Act a,nd the Rules and the Orders that may
be made further and subject to the followmgwtems and conditions:

1. The Consent to Establish gran “hpto the commissioning of the unit or 5
years whichever is earlier.
2. The Consent is valid for{he ma 'ufacture of -
Produect Name Maximum
Quantity

Ready Mlx C‘ement ‘Conerete

3. CONDITIONS UNDER WATER ACT;

(i) The daily quantityof trade effluent from the factor v shall be 0.5 mé3.

(ii) The daily quantity of sewage effluent from the factory shall not exceed 5.0m?.
(iii) Trade Effluent :
Treatment:"The applicant shall provide comprehensive treatment system consisting of
primary /. secondary and/or tertiary treatment as is warranted with reference to
influént quality and operate and maintain the same continuously 8o as to achieve the
quality of the treated effluent to the following standards:

) ’I ook pH Between 5.5 to 9.0
M’tf ‘M;’ \ BOD,3 Days 27 degree C Not to exceed 100 mg/l
) f "!, COD Not to exceed 250 mg/l.
01l & Grease - Not to exceed 10 mg/l
,Suspended Solids Not to exceed 100 mg/l.
%= II'TDS Not to excead 2108 mg/l. _A

Page 1 of 6
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@iv) Trade Effluent Disposal: The treated effluent shall be reused in the process,
water sprinkling system oY gardening / plantation only. There should not any
discharge of effluent from the plant.

6. Non-Hazardous Solid Wastes:
Sy. No. Type Of Waste Quantity

Disposal
To landfill site

UOM  Treatment

(v) Water pollution control measures;
The waste water generated from the sources like Batching Plant washing,
Transit Mixer washing, Vehicle tyre washing and floor washing area shall be
collected through well designed drainage system in a collection tank and the
gsame shall be treated by providing comprehensive greatment system as 18
warranted to meet the disposal standards mentioned above.

(vi) Sewage Effluent Treatment: The applicant shall provide comprehensive
treatment system as is warranted with reference to influent-quality and operate
and maintain the same continuously so as to achieve the quality of treated
effluent to the following standards.

(1) Suspended Solids Not to exceed 100 mgl
(2) BOD 3 days 270 C. Not to exceed ‘100 mg/l

(vi) Sewage Effluent Disposal: The treated domestic effluent shall be soaked in @

goal pit, which shall be got cleaned periodiceill.y. Overflow, if any, ghall be used on

land for gardening / plantation only. .

4. The applicant shall comply with_‘g‘l}gﬁérq:i‘ris&ions of the Water (Prevention &
Control of Pollution) Cess \Act,.,fi@??"" (to be referred as Cess Act) and
amendment Rules, 2003 theréunder”

The daily water conmlmpt:i:oxfi‘fc’ir"i:he following categories is as under:
(i) Domestic g S 10.00 CMD

(i) Industrial Processifffg;(lﬁi'}-{ing) 150.0 CMD
(iii) Industrial Cooling. 00.00 CMD
(iv) Agriculture fGardening " 00.00CMD

The applicant shall regularly submit to the Board the returns of water
consumptionl in the prescribed form and pay the Cess as specified under
Section 3'of the said Act.

5. CONDITIONS UNDER AIR ACT:
(B, “The applicant ghall fully cover the plant from four sides and top by
g % " using Tin sheets.
o @) The applicant shall install a comprehensive control system consisting
emission and operate and maintain the same continuously so as t
achieve the level of pollutants to the following standards:

a. Control Equipment: f

A

of control equipments as is warranted with reference to generation ng/. @

j L Gieg,?

(a) Air Pollution Control:(i) In-house measures; o
1. All material transfer points should be covered. l. e i
2. Barricading all around the periphery of the plot boundary with height-of

M

minimum 20feet or 5 feet above free fall air emission area, whichever is higher
with appropriate material. Same may extend above with netlon dothiﬁg_ Cora

whenever required.

I ': ?1"0

|
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i A . mpg;’_?(ifrifi‘gz“station (CAAQMS) within the premises.

P~

EV

RN

e a. Standards for Emissions of Air Pollution:

3. Water sprinkling/Chemical dust stabilizing agent spraying system along the
periphery inside the premises of RMC.

4. Tree plantation along the periphery inside boundary of the RMC premises
having minimum width of 5 meters, on all sides. The foliage of the trees shall
adequately cover area up to about 20m height.

5. Internal work area shall be, cement concreted/Asphalted.

6. Daily cleaning / Removal of dust accumulation inside the plant (dry/wet) shall
be carryout, with industrial vacuum cleaner.

7. Two level tyre washing facility shall be provided at entry and exit points, for
transit mixture vehicle.

(ii) Raw material storage & handling;

1. Storage silos of cement & fly-ash shall be equipped with adequate capgcigy of
dust Collection system such as multi- cyclone followed by bag house assembly.

2. Handling of Cement, sand, fly ash and aggregates shall be carried out with
mechanical closed system only. _

3. Manual operations shall be permitted only in a closed shed, equipped with dust
control system at the loading point as well as roof top secondary dust control
system. R T

4. All Conveyor belts of Sand, aggregate shall be covered with tin sheets and at
transfer points dust collection system to be installed to avoid secondary
fugitive emissions. .-

5. Mixing section of cement, aggregate & sand shall be equipped with adequate
capacity dust collection system, such as multi-cyclone followed by bag house,
so as to limit dust emissions. e b

6. Storage area of sand & aggregatéifs@]“"%e equipped with roof top water
sprinkler system. S s et

7. The operation of the plant shal

& h

devices. €% )
8. Alternative power supply System, should cover both the production and Air
pollution control system.".
9. Fogging system shall be provided.
10. The unit shall monitor-ambient air quality at the plot boundary and meet the
following . ‘
(1 ambjent air quality standards (24 hours Average)
(ii) ¢ Particulate Matter PM 10 Not to Exceed 100 pg/m3
(ifi) " Particulate Matter PM 2.5 Not to Exceed 60 pg/m3
-‘:-;@_(a)*:@rﬁmercial plants shall install continuous ambient air quality

bé interlocked with air pollution control

£ \\* {b) Captive plant shall carry out ambient air quality monitoring twice in a

"\wgfn,l\ for 24 hours.

J \

o

) ) =

ke Jd) Solid waste treatment and disposal;
s . .3 “““

F o $olid waste from transit mixture washing, muck (debris/sludge) generated
from RMC shall either be reused through recovery unit/ Reclaiming system OR

i

= 'dis'p_ﬂ’sed off at a designated approved site by local body, for debris / construction
" waste.

@) (i) SPM/TPM

No
b. Chimney Details: :

t to exceed ---- 150 mg/NM3

Page 3 0f 6
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Sr. No. . Chimney attached to 'l Height in Mtrs.

(i) The applicant shall provide ports in the chimney / (s) and facility such as
ladder, platform, ete., for monitoring the air emissions and the same shall be
open for inspection to / and for use of the Board’s staff. The chimney / (s) vents
attached to various sources of emission shall be painted / displayed to facilitate
identification.

(ii) The applicant shall observe the following fuel pattern:

Sr.No. = Type Of Fuel Quantity

(iii)The industry shall take adequate measures for control of noise levelsfrom its
own sources within the premises in respect of noise to less ‘than 756 dB (A)
during day time and 70 dB (A) during night time. Daytime is reckoned in —
between 6 a.m. and 9 a.m. and nighttime in reckoned between 9 p.m. and 6
a.m.

Other conditions: 1) Industry shall not cause any nuisance into the surrounding

area. 2) Ready mix concrete industry shall comply with:the provisions under the

Noise pollution (Regulation and Control) Rule 2000, to control Noise Pollution.

11.CONDITIONS UNDER  HAZARDOUS:. WASTE  (MANAGEMENT &
TRANSBOUNDRY MOVEMENT) RULES; 2016:

Sr. No.  Type Of Waste UOM Disposal

a. Whenever due to any q@pﬁégt or other unforeseen act or even, such emission
occur or is appreh.endga to occur in excess of gtandards laid down , such
information shall be forthwith reported to hoard, concerned police station,
office of directo;;ﬁ'ée of Health service, Department of explosives, Inspectorate of
factories & Local body. In case of failure of pollution control equipments, the
px'odllctiog_'f'j_x_'oééss connected to it shall be stopped.

b. Indust_rxjéﬁ&ll comply with following additional conditions:

i Thep{»aj‘ﬁ‘ llcant shall maintain good housekeeping and take adequate measures for

5 £

co‘x’,it\_rb‘__,éi’ pollution from all sources so as not to cause nuisance to surrounding
“area / inhabitants.

ii. The applicant shall bring minimum 38% of the available open land under green
coverage/ tree plantation. The applicant should submit a yearly statement by, \
September every year on available open plot area, no. of trees surviving as ‘rﬁ ;
Marsh of the year and no. of trees planted by September end. “'-"

iii. The applicant should make an application for renewal of the consent at {ledstf Gﬂf;ﬁqc.
days before the date of the expiry of the consent. -y C’::E

iv. Solid waste — The non hazardous solid waste arising in the factory p %b@
sweepings, etc., be disposed of scientifically so as not to cause any nuis neg /-
pollution. The applicant shall take necessary permissions from civie authorities

disposal to dumping ground.

Page 4 of 6
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l Xiv.

\ XV.

vi.

vii.

Viil,

X1,

xiii.

The applicant shall provide for an alternate electric power source sufficient to
operate all pollution control facilities installed by the applicant to maintain
compliance with the terms and conditions of the consent. In the absence, the
applicant shall stop, reduce or otherwise, control production to abide by terms &
conditions of this consent regarding pollution levels.

The applicant shall not change or alter quantity, quality, the rate of discharge,
temperature or the mode of the effluent / emissions or hazardous wastes or control
equipments provided for without previous written permission of the Board.

The applicant ghall make an application for renewal of the consent at least GO days
before the date of the expiry of the consent.

Ag inspection book shall be opened and made available to the Board's officers
during their visit to the applicant.

The applicant shall install a separate electric meter showing the consumption of
energy for operation of domestic and industrial effluent treatment plants and air
pollution control system. A register showing consumption of chemicals used for
treatment shall be maintained. 7

The consent shall be revoked as and when the industry does not comply with the
various environmental laws. e _

This consent has granted as per the directions u/s 18(1) (b) of Water (P & CP) Act,
1974 regarding Classification of industries into Red, Green & Orange Category,
vide letter no.BO/AS(T)/CAC/B-3879, dtd. 25/06/2012.

The authority shall provide adequate eyiziﬁ'er treatment and disposal facility for
generated effluent from their activiﬁ?ﬁ."}f‘ﬁ:gy?shall comply with provisions under the
Water (Prevention and Control}aﬁcﬂgﬂigHOn) Act, 1974.

The authority shall provide ﬁgﬂéraq@te Air pollution control arrangement at the
source. They shall compﬁ?"‘-ﬁit}i'z the provisions under the Air (Prevention and
Control of Pollution) Act, 1981 and conditions prescribed.

The remediation and ;ésﬁoration measure shall be taken by the project proponent
in case of any environmental pollution in the surrounding area due to
emission/effluent in excess of the standards being discharged!emitted in to the
environment “and violation of consent conditions and thereby causing
environmeg}'tal pollution.

The RMC plants where the norms are not followed and the technology is old (Star
type) ;g]iail' be discarded within 1 year. Existing RMC plant shall implement the

__suggésted guidelines within a year. The renewal of Maharashtra Pellution Control

Bbﬁrd’s consent shall be considered only after implementation of new guidelines.
The RMC’s having valid consent of Maharashtra Pollution Control Board shall
amend their consent in compliance with guideline within a year.

Operation of RMC plant shall be in day time only. However in notified MIDC area,
notified industrial parks, outside corporation area timing are not applicable. The

Day time shall mean from 6 a.m. to 10 p.m.
)
T = ’ ."-"/ wvii. The industry strictly follows the Guidelines for Ready Mix Concrete Plant (RMC)
1‘1"‘--’?', for sitting criteria of RMC Plant in the State of Maharashtra as per notification
\ No. MPCB/AS(T)/TB/B-4363. pr
: 12. The Capital investment of th'_"_ mdubh )

N-356078

fs. Releon Infraprojects Lid,
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13.  This consent should not be construed as any exemption from obtaining
necessary NOC from other Govt. agencies as may deemed fit necessary.

14.The project authority shall not take any effective steps towards
installation/ erection of RMC plant without obtaining NOC/Permission

form MCGM.

15. The Bank Guarantee of Rs. 2 Lac to ensure the compliances of consent
conditions valid up for a period up to 28/02/2019 shall be submitted in
favor of Regional Officer, Mumbai within 15 days.

IFor & on behalf of
Maharashtra Pollution Control Board

. R, La
Regional Officer, Mumbai

To,

M/s. Releon Infraprojects Ltd, (RMC Plant),
CTS No. 74, 7416, 74/7, 80 and

Now CTS No. 74 A/3C of Village Deonar,
Govandi (E), Mumbai.

Received Consent fee f -

JiSraijms Amounti s =.DD. No.. Sl Date & "Drawn On
SN N Re) Fie e e e s s D SO
TXN1710001310 17/10/2017
»{u‘—“ﬁ

Copy submitted to; ~ © .
1. Sub Regional Officer, MPCB, Mumbai-IIL

Page 6 of 6
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MAHARASHTRA POLLUTION CONTROL BOARD
Tel: 24010437/24020781/24014707
Fax: 24024068 / 24023516 Opp. Cine Planet Cinema,

Website: http://mpcb.gov.in Near Sion Circle, Sion (E)

E-mail; jdair@mpcb.gov.in ] A | /4 Mumbai-400 022,

Green/S.S. | Date: 7 /4/2021
Consent No.BO/JD(APC)/T B/UAN No. 00001 02845/R/CC- 1“4q &

Wastes (Management, Handling & Transboundary Movement) Rules 2008

[To be referred as Water Act, Air Act and HW (M&H) Rules respectively].
CONSENT is hereby granted to
M/s. Lalit Nagpal,
CTS No. 74,74/6, 74/7 & 80 now CTS No. 74 A/3C,
Vill. Deonar, Opp. Shah Industrial Estate,
Tal. Kurla, Dist, Mumbai Suburban.

Located in the area declared under the provisions of the Water Act, Air act and
Authorization under the provisions of HW (M&H) Rules and amendments thereto subject to
the provisions of the Act and the Rules and the Orders that may be made further and subject
to the following terms and conditions:

1. The Consent to Establish is granted for a period up to Commissioning of the
Projectr 5 years whichever is earlier. N S RN
2. _The Consent is valid for the manufacture of - Vg |y

Product Name Maximum
Quantity

Sr. No.

Ready Mix Concrete

3. CONDITIONS UNDER WATER ACT:
(i) The daily quantity of trade effluent from the factory shall not exceed 0.00 M:.
(i) The daily quantity of sewage effluent from the factory shall not exceed 03.20 m2
(iii) ~Trade Effluent Treatment : N.A.
(iv) f\”"’l’}_ac‘le Effluent Disposal: NA.
W \

"-..\

(i) o _Sgwa Effluent Treatment: The applicant shall provide comprehensive treatment system

' arranted with reference to influent quality and operate and maintain the same

usly so as to achieve the quality of treated effluent to the following standards.

(1) = Suspended Solids Not to exceed 100  mg/l.

2)" BOD 3 days 270 C. Not to exceed 100  mg/l.

N

(iv) ~ Sewage Effluent Disposal: The treated domestic effluent shall be soaked in a soak pit,
which shall be got cleaned periodically. Overflow, if any, shall be used on land for gardening
/ plantation only.

(v) Non-Hazardous Solid Wastes: Nil

Page 1 of 5
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The applicant shall comply with the provisions of the Water (Prevention & Control of

Pollution) Cess Act, 1977 (to be referred as Cess Act) and amendment Rules, 2003
there under:

The daily water consumption for the following categories is as under:

(i) Domestic purpose 50.00 CMD
(ii) Water gets Polluted &

Pollutants are Biodegradable ... 0.00 CMD
(iii) Water gets Polluted, Pollutants

are not Biodegradable & Toxic 00.00 CMD
(iv)  Industrial Cooling, spraying

in mine pits or boiler feed 00.00 CMD

CONDITIONS UNDER AIR ACT:

The applicant shall install a comprehensive control system consisting of control equipments
as is warranted with reference to generation of emission and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards:

1) Particulate Matter PM, Not to Exceed 100 pg/m’
2) Particulate Matter PM . Not to Exceed 60 pg/m’
3) s0O2 Not to Exceed 80 pg/m’
4) NOx Not to Exceed 80 pg/m’

Control Equipment:

Air Pollution Control:-

In-house measures:-

All material transfer points should be covered

The dust containment system shall be provided incorporating either of the following.
Barricading all around the periphery of the plot boundary of height minimum 20 feet
or 5 feet above free fall air emission area, whichever is higher with tin sheets. Same
may extend above with netion clothing whenever required

Water sprinkiinglChemical dust stabilizing agent spraying system along the periphery
inside the premises of RMC.

internal work area shall be, cement concreted/Asphalted.

Daily cleaning / Removal of dust accumulation inside the plant (dry/wet) shall be
carry out, with industrial vacuum cleaner.

Two level tyre washing facility shall be provided at entry and exit points, for transit
mixture vehicle.

Raw material Storage, Handling & Others:- )
Storage silos of cement & fly-ash shall be equipped with adequate capacity of dust
Collection system such as multi- cyclone followed by bag house assembly.
Handling of Cement, sand, fly ash and aggregates shall be carried out _,{«itﬁ
mechanical closed system only. o B
Manual operations shall be permitted only in a closed shed, equippec}" vy?th dust
control system at the loading point as well as roof top secondary dust control.systems
All Conveyor belts of Sand, aggregate shall be covered with tin sheets cand at:
transfer points dust collection system to be installed to avoid secondary fugﬂme
emissions. g Ry
Mixing section of cement, aggregate & sand shall be equipped with adeguate-
capacity dust collection system, such as multi-cyclone followed by bag housé:&g‘iéé‘
to limit dust emissions. -
Storage area of sand & aggregate shall be equipped with roof top water sprinkler
system.
The air pollution control devices shall be operated regularly.
Alternative power supply system, should cover both the production and Air pollution
control system. \ e Lt
A s Page 2 of §
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Industry shall provide treatment facility industrial effluent.
Industry shall provide disposal facility for treated effluent.
Industry shall provide disposal facility for solid waste.

Industry shall provide proper exhaust system in the premises.

CONDITIONS UNDER HAZARDOUS WASTE (MANAGEMENT, HANDLING &
TRANSBOUNDRY MOVEMENT) RULES, 2008:
The Industry shall not generate any type of hazardous wastes.

Noise Pollution control Measures:-
The Industry shall comply with the provision under the Noise (Regulation and
Control) Rule- 2000, to control noise pollution.

Industry shall comply with following additional conditions:

The applicant shall maintain good housekeeping and take adequate measures for control of
pollution from all sources so as not to cause nuisance to surrounding area / inhabitants.

The applicant shall bring minimum 33% of the available open land under green coverage/ tree
plantation.

Solid waste — The non hazardous solid waste arising in the factory premises, sweepings, etc.,
be disposed of scientifically so as not to cause any nuisance / pollution. The applicant shall take
necessary permissions from civic authorities for disposal to dumping ground.

The applicant shall provide for an alternate electric power source sufficient to operate all
pollution control facilities installed by he applicant to maintain compliance with the terms and
conditions of the consent. In the absence, the applicant shall stop, reduce or otherwise, control
production to abide by terms & conditions of this consent regarding pollution levels.

The applicant shall not change or alter quantity, quality, the rate of discharge, temperature or the
mode of the effluent / emissions or hazardous wastes or control equipments provided for without
previous written permission of the Board.

The applicant shall provide facility for collection of environmental samples and samples of trade
and sewage effluents, air emissions and hazardous wastes to the Board staff at the terminal or
designated points and shall pay to the Board for the services rendered in this behalf.

The applicant shall obtain Consent to Operate from Maharashtra Pollution Control Board
before actual commencement of the Unit/ Activity.

The firm shall submit to this office, the 30" day of September every year, the Environmental
Statement Report for the financial year ending 31* March in the prescribed Form-V as pre the
provisions of rule 14 of the Environment (Protection) (Second Amendment) Rules, 1992.

As inspection book shall be opened and made available to the Board's officers during their visit
to the applicant.

The applicant shall install a separate electric meter showing the consumption of energy for
operation of domestic and industrial effluent treatment plants and air pollution control system. A
register showing consumption of chemicals used for treatment shall be maintained.

Separate drainage system shall be provided for collection of trade and sewage effluents.

- Terminal ‘manholes shall be provided at the end of collection system with arrangement for

measuring the flow. No effluent shall be admitted in the pipes / sewers down- siream of the
terminal manholes. No effluent shall find its way other than in designed and provided collection

System.

. Neither storm water nor discharge from other premises shall be allowed to mix with the effluents
+ from the factory.

The consent is issued subject to direction issued by CPCB under section 18(1) (b)
of Water (Prevention and Control of Pollution) Act, 1974, regarding
classification of Industries dated 07th March 2016.

Operation of RMC plant shall be in day time only. The Day time is reckoned in
between 6 a.m. and 6 p.m. i.e. from sun rise to sunset.

- Page 3 of §
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The Board may make the standards stringent for the RMC/batching plants located

within Corporation areas.

Commercial plants shall install continuous ambient air quality monitoring
station (CAAQMS) within the premises.

Captive plants shall carryout ambient air quality monitoring twice in a week for 24
hours.

The industry shall comply with the siting criteria as per RMC Notification dtd
16.10.2016.

The entire RMC Plant should be enclosed.

The Capital investment of the industry is Rs. 140.0./- Lacs

This Board reserves the right to amend or add any conditions in this

consent and the same shall be binding on the Applicant.

This consent should not be construed as exemption from obtaining
necessary NOC/permission from any other Government agencies.

19. This Consent is issued subject to obtaining NOC/permission from MCGM.

For and On Behalf of the
Mahgrashtra Pollution Control Board,

- T R

- >
4

o L = ;.'_-.: } ‘l .
(Dr.V. M. Motghare) “ M7
Joint Director (Air Pollution Control)

To,

M/s. Lalit Nagpal,

CTS No. 74,74/6, T4/7 & 80 now CTS No. 74 A/3C,
Vill. Deonar, Opp. Shah Industrial Estate,

Tal. Kurla, Dist. Mumbai Suburban.

Received Consent fee of —

Dr. No. Date Drawn On
TXN2011002133 26.11.2020

Sr. No.
1.

Amount(Rs.)
15,000/-

Copy to:

1. RO- MPCB Mumbai,SRO-MPCB Mumbai-Iil.
2. CAQ/Cess Branch/Master File

Page 4 of 5
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MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 24010706/24010437 Kalpataru Point, 2nd and
Fax: ___Heen 4th floor, Opp. Cine Planet
24044532/4024068/4023516 . Cinema, Near Sion Circle,

Website: http://mpcb.gov.in i‘:.i Sion (E), Mumbai-400022
Email: jdair@mpcb.gov.in N

GREEN/S.S.l1 (G37) Date: 03/11/2022
No:- Formatl.0/APAE Section/UAN
No.0000145219/C0/2211000220

M/s. Shri Lalit Nagpal, Ready Mixed Concrete Plant, ‘*
CTS Number 74A/3C, 74A/2 (part), Opposite Shah e
Industrial estate, Deonar East, Kurla, Mumbai. i e

Your Service is Our Duty

Sub:  Grant of 1st Consent to Operate under Green category.

Ref: Consent to Establish granted by the Board vide no. BO//D(APC)/ TB / UAN
No. 0000102845 / R/ CC - 1496 dtd. 29/04/2021.

Your application No.MPCB-CONSENT-0000145219 Dated 01.08.2022

For: Grant of Consent to Operate under Section 26 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,
1981 and Authorization under Rule 6 of the Hazardous & Other Wastes (Management &
Transboundary Movement) Rules 2016 is considered and the consent is hereby granted
subject to the following terms and conditions and as detailed in the schedule I, II, Ill & IV
annexed to this order:

1. The consent to operate is granted for a period up to 31/10/2025

2. The capital investment of the project is Rs.1.4 Crs. (As per C.A Certificate
submitted by industry )

3. Consent is valid for the manufacture of:
Sr Maximum

No Product Quantity uom
Products
3}\ 1 |READY MIXED CONCRETE 15000 m3/month
o 3 2

8 \4 ‘C,onditions under Water (P&CP), 1974 Act for discharge of effluent:

el Sr T Permitted (in i

i98 a)},‘ No Description CMD) Standards to Disposal Path
b

oy

Recycle 100% to
1. |[Trade effluent 10 As per Schedule-| achieve ZLD

2. [Domestic effluent 0.5 As per Schedule-1{On land for gardening
5. Conditions under Air (P& CP) Act, 1981 for air emissions:

Sr Stack Description of stack Number of Standards to be
No. No. / source Stack achieved

As per Schedule -l
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10.

11.

12.

13,

14,

15,

16.

17.

18.

19.

Non-Hazardous Wastes:

SrNo Type of Waste Quantity UoM Treatment Disposal
1 |NA 0 --NA--10 0
Solid waste from transit mixture washing, muck (debris/sludge) generated from RMC

shall either be reused through recovery unit/ Reclaiming system OR disposed off at a

designated approved site by local body, for debris / construction waste.
Conditions under Hazardous & Other Wastes (M & T M) Rules 2016 for
treatment and disposal of hazardous waste:

SrNo

Category No./ Type Quantity UoM Treatment Disposal

NA

The consent is issued subject to direction issued by CPCB under section 18(1) (b) of
Water (Prevention and Control of Pollution) Act, 1974, regarding classification of
Industries dated 07th March 2016.

Operation of RMC plant shall be in daytime only. The Day time is reckoned in between
6 a.m. and 6 p.m. i.e. from sun rise to sunset.

The Board may make the standards stringent for the RMC/batching plants located
within Corporation areas.

Commercial plants shall operate continuous ambient air quality monitoring station
(CAAQMS) installed within the premises.

The entire RMC Plant should be enclosed.

The applicant shall provide covering at all the emission generating points.

The applicant shall carry out monitoring of ambient air quality twice in a week for 24
hours at windward & lean ward direction and submit the data to Board office on
monthly basis. :

The Board reserves the right to review, amehd, suspend, revoke etc. this consent and
the same shall be binding on the industry.

This consent should not be construed as exemption from obtaining necessary
NOC/permission from any other Government authorities.

The industry strictly follows the Guidelines for Ready Mix Concrete Plant (RMC) for
sitting criteria of RMC Plant in the State of Maharashtra as per notification dated
7/11/2016.

This consent should not be construed as any exemption from obtaining necessary NOC
from other Govt. agencies / local bodies as may deemed fit necessary.

The applicant shall make an application for renewal of consent 60 days prior to date of
expiry of the consent.

aadacea’

lcc93411

aaadc2ie

£ A bleda%g8f
M A e 74570606

T75667abc
598877dd
b2e8le3l
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Received Consent fee of -

Sr.No Amount(Rs.) Transaction/DR.No. Date Transaction Type
L 30000.00 |TXN2208000936 08/08/2022 |Online Payment

Fees of Rs. 15000/- is balance with the Board & same will be considered at
the time of grant of next Renewal of Consent to Operate.

Copy to:

1. Regional Officer, MPCB, Mumbai and Sub-Regional Officer, MPCB, Mumbai IlI
- They are directed to ensure the compliance of the consent conditions.
2. Chief Accounts Officer, MPCB,Sion, Mumbai

: ’ o 2 Page 3of 11
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SCHEDULE-|
I S — i L —

1. Al As per your application, you have provided Effluent Treatment Plant (ETP) of
designed capacity of 10.00 CMD consisting of for the treatment of 10 CMD of
trade effluent.

B] The Applicant shall operate the effluent treatment plant (ETP) to treat the trade
effluent and recycle the entire treated effluent into the process for various
purposes such as for cooling, process & Scrubbing with metering system so as to
achieve Zero Liquid Discharge. There shall be no discharge on land or outside
factory premises.

C] The treated effluent shall be 100% recycled / reuse in process to achieve zero
liquid discharge. There shall not be any discharge of treated / untreated effluent
for gardening / outside premises / into the MCGM drain system.

2. A] As per your application, you have provided Septic Tank followed by Soak pit for
the treatment of 0.5 CMD of sewage.

B] The Applicant shall operate the sewage treatment system to treat the sewage so
as to achieve the following standards.

Sr.No Parameters Standards (mg/l)
1 Suspended Solids Not to exceed 50
2 BOD 3 days 27°C Not to exceed 30
3 COoD Not to exceed 100

C] The treated sewage shall be recycled for secondary purposes to the maximum
extent and remaining shall be discharged on land for gardening within premise
after confirming above standards. In no case, sewage shall find its way outside
factory premises.

3. The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification there of & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or an extension or
addition thereto.

4. The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

5. The Applicant shall comply with the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 and as amended, by installing water meters and other prg glons
as contained in the said act: AN

g
Water consumption quantity
(CMD)

Sr. No. Purpose for water consumed

Industrial Cooling, spraying in mine pits G
L. 1or boiler feed 0.00 \\v__,,.“
2. |Domestic purpose 2.00 -~

Processing whereby water gets polluted
& pollutants are easily biodegradable

(03-11-2022 06:11:39 pm) /QMS.PO6_F02/00 Page 4 of 11
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Water consumption quantity

Sr. No. Purpose for water consumed (CMD)

Processing whereby water gets

4. polluted & pollutants are not easily 175.00
biodegradable and are toxic

5 Gardening 0

6. The Applicant shall provide Specific Water Pollution control system as per the
conditions of EP Act, 1986 and rule made there under from time to time/
Environmental Clearance/ CREP guidelines.

(03-11-2022 06:11:39 pm) /QMS.PO6_F02/00 Page Sof 11
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SCHEDULE-II
Terms & conditions for compliance of Air Pollution Control:

1. As per your application, you have provided the Air pollution control (APC) system and
erected following stack (s) to observe the following fuel pattern:

APC System Stack Type  Sulphur

stack Source provided/pro Height(in of Content(in Pollutant Standard
No.
posed mtr) Fuel %)
00 -
0 0 0.00 NA-- - 0 -

2. The Applicant shall provide Specific Air Pollution control equipments as per the conditions of
EP Act, 1986 and rule made there under from time to time/ Environmental Clearance / CREP
guidelines.

3. The Applicant shall obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or
replacement/alteration well before its life come to an end or erection of new pollution
control equipment.

4. The Board reserves its rights to vary all or any of the condition in the consent, if due to any
technological improvement or otherwise such variation (including the change of any control
equipment, other in whole or in part is necessary).

5. The applicant shall install a comprehensive control system consisting of control equipments
as is warranted with reference to generation of emission and operate and maintain the
same continuously so as to achieve the level of pollutants to the following standards:

6. Control Equipment:
a. In-house measures :-
1. All material transfer points should be covered.
2. The dust containment system shall be provided incorporating either of the following:

i) Barricading all around the periphery of the plot boundary of height minimum 20 feet
or 5 feet above free fall air emission area. Whichever is height with tin sheets same
may extend above with netlon clothing whenever required.

ii) Water sprinkling/Chemical dust stabilizing agent spraying system along the
periphery inside the premises of RMC.

iii) Tree plantation along the periphery inside boundary of the RMC premises having
minimum width of 5 meters, on all sides. The foliage of the trees shall adequately
cover area upto about 20m height.

3. Internal work area shall be, cement concreted/Asphalted

Daily cleaning / Removal of dust accumulation inside the plant (dry/wet) shall be carry
out with industrial vacuum cleaner.

Two level type washing facility shall be provided at entry and exit points, for transit
mixture vehicle.

Raw material storage & handling:-

1. Storage silos of cement & fly-ash shall be adequate capacity of dust Collection system ./

such as multi - cyclone followed by bag house assembly.

Handling of Cement, sand, fly ash and aggregates shall be carried out wit
mechanical closed system only.

3. Manual operations shall be permitted only in a closed shed, equipped with dus
control system at the loading point as well as roof top secondary dust control system.

4. All Conveyor belts of Sand, aggregate shall be covered with tin sheets and at points
dust collection system to be installed to avoid secondary fugitive emissions.
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5. Mixing section of cement, aggregate & sand shall be equipped with adequate
capacity dust collection system, such as multi-cyclone followed by bag houses, so
as to limit dust emissions.
6 Storage area of sand & aggregates shall be equipped with roof top water
" sprinkler system.

7. The production plant shall be interlocked with air pollution control system.

8 Alternative power supply system should cover both the production and Air
" Pollution control system.

9. Industry shall provide treatment facility industrial effluent.

10. Industry shall provide disposal facility for treated effluent.

11. Industry shall provide disposal facility for solid waste.

12. Industry shall provide proper exhaust system in the premises.

¢. Ambient air quality as a distance of 10 mtr form source or the plant
boundary whichever is nearer, shall meet the following standards
Particulate Matter PM 10 Not to Exceed 100 ug/m3
Particulate Matter PM 2.5 Not to Exceed 60 ug/m3

d. Solid waste treatment and disposal:

Solid waste from transit mixture washing, muck (debris/sludge) generated from
RMC shall either be reused through recovery unit/ Reclaiming system OR
disposed off at a designated approved site by local body, for debris / construction
waste. Industry shall comply with following additional conditions;

1. The RMC plants where the norms are not followed and the technology is old (Star
type) shall be discarded within 1 year. Existing RMC plant shall implement the
suggested guidelines within a year. The renewal of Maharashtra Pollution Control
Board's consent shall be considered only after implementation of new guidelines.
The RMC's having valid consent of Maharashtra Pollution Control Board shall
amend their consent in compliance with guideline within a year.

2. Operation of RMC plant shall be in day time only. However in notified MIDC area,
notified industrial parks, outside corporation area timing are not applicable. The
Day time shall mean from 6 a.m. to 10 p.m.

3. The industry strictly follows the Guidelines for Ready Mix Concrete Plant (RMC) for
sitting criteria of RMC Plant in the State of Maharashtra as per notification dated
7/11/2016.

-bqa-ﬁ \\\‘
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SCHEDULE-IN
Details of Bank Guarantees:

Consent
(C2E/ AmtofBG Submission
c20 Imposed Period

Sr.

No Compliance Validity

Period Date

Purpose of BG

/C2R)
Towards O & M of
1st pollution control
Rs. 5.0 systems & .
! aniiggo Lakh 15 days. compliance of Continuous. | 30/04/2026.
¥ Consent
conditions.

BG Forfeiture History

Amount of Submission Purpose Amosuért of Rea;?;n of

Period ofBG  porfeiture  Forfeiture

S Consent BG

imposed

(C2E/C20/C2R)

NA

BG Return details
Srno. Consent (C2E/C20/C2R) BG imposed Purpose of BG Amount of BG Returned
NA

(03-11-2022 06:11:39 pm) /QMS.PO6_F02/00
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5.

6.

7.
'$\maintain clean and safe environment in and around the factory premises,
X5

SCHEDULE-IV
General Conditions:

1. The Energy source for lighting purpose shall preferably be LED based
2. The PP shall harvest rainwater from roof tops of the buildings and storm water drains to

recharge the ground water and utilize the same for different industrial applications within
the plant

3. Conditions for D.G. Set

a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by
treating the room acoustically.

b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of insertion loss will be done at different points at 0.5 meters from acoustic
enclosure/room and then average,

¢) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure.,

g) The applicant should not cause any nuisance in the surrounding area due to operation of
D.G. Set.

h) The applicant shall comply with the notification of MOoEFCC, India on Environment

(Protection) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its
amendments regarding noise limit for generator sets run with diesel,

The applicant shall maintain good housekeeping.

The non-hazardous solid waste arising in the factory premises, sweepings, etc. be disposed
of scientifically so as not to cause any nuisance / pollution. The applicant shall take
necessary permissions from civic authorities for disposal of solid waste.

The applicant shall not change or alter the quantity, quality, the rate of discharge,
temperature or the mode of the effluent/emissions or hazardous wastes or control
equipments provided for without previous written permission of the Board. The industry will
not carry out any activity, for which this consent has not been granted/without prior consent
of the Board.

The industry shall ensure that fugitive emissions from the activity are controlled so as to

The industry shall submit quarterly statement in respect of industries obligation towards

~ ‘consent and pollution control compliance's duly supported with documentary evidences

(format can downloaded from MPCB official site).

. The industry shall submit official e-mail address and any change will be duly informed to the
-~ MPCB.

ﬁ{/The industry shall achieve the National Ambient Air Quality standards prescribed vide

./ Government of India, Notification No. B-29016/20/90/PCI-L dated. 18.11.2009 as amended.
’:/1’1. The Board reserves its rights to review plans, specifications or other data relating to plant

setup for the treatment of waterworks for the purification thereof & the system for the
disposal of sewage or trade effluent or in connection with the grant of any consent
conditions. The Applicant shall obtain prior consent of the Board to take steps to establish
the unit or establish any treatment and disposal system or an extension or addition thereto.

Page 9 of 11
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12. The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

13. The PP shall provide personal protection equipment as per norms of Factory Act

14. Industry should monitor effluent quality, stack emissions and ambient air quality
monthly/quarterly.

15. Whenever due to any accident or other unforeseen act or even, such emissions occur
or is apprehended to occur in excess of standards laid down, such information shall be
forthwith Reported to Board, concerned Police Station, office of Directorate of Health
Services, Department of Explosives, Inspectorate of Factories and Local Body. In case
of failure of pollution control equipments, the production process connected to it shall
be stopped.

16. The applicant shall provide an alternate electric power source sufficient to operate all
pollution control facilities installed to maintain compliance with the terms and
conditions of the consent. In the absence, the applicant shall stop, reduce or otherwise,
control production to abide by terms and conditions of this consent.

17. The industry shall recycle/reprocess/reuse/recover Hazardous Waste as per the
provision contain in the Hazardous and Other Wastes (M & TM) Rules 2016, which can
be recycled /processed /reused /recovered and only waste which has to be incinerated
shall go to incineration and waste which can be used for land filling and cannot be
recycled/reprocessed etc. should go for that purpose, in order to reduce load on
incineration and landfill site/environment.

18. An inspection book shall be opened and made available to the Board'’s officers during
their visit to the applicant.

19. Industry shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act, 1981
and Environmental Protection Act, 1986 and industry specific standard under EP Rules
1986 which are available on MPCB website (www.mpcb.gov.in).

20. Separate drainage system shall be provided for collection of trade and sewage
effluents. Terminal manholes shall be provided at the end of the collection system with
arrangement for measuring the flow. No effluent shall be admitted in the pipes/sewers
downstream of the terminal manholes. No effluent shall find its way other than in
designed and provided collection system.

21. Neither storm water nor discharge from other premises shall be allowed to mix with
the effluents from the factory.

22. The industry should not cause any nuisance in surrounding area.

23. The industry shall take adequate measures for control of noise levels from its own
sources within the premises so as to maintain ambient air quality standard in respect
of noise to less than 75 dB (A) during day time and 70 dB (A) during night time. Day
time is reckoned in between 6 a.m. and 10 p.m. and night time is reckoned between
10 p.m. and 6 a.m.

24. The industry shall create the Environmental Cell by appointing an Environmental
Engineer, Chemist and Agriculture expert for looking after day to day activities related
to Environment and irrigation field where treated effluent is used for irrigation.

25. The applicant shall provide ports in the chimney/(s) and facilities such as ladder, . -
platform etc. for monitoring the air emissions and the same shall be open/for.
inspection to/and for use of the Board'’s Staff. The chimney(s) vents attached to various-
sources of emission shall be designated by numbers such as S-1, S-2, etc. and these
shall be painted/ displayed to facilitate identification. "-’ i ¥

e

\
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26.

27.

28.

29.

30.

31.

32,

33.

The industry should comply with the Hazardous and Other Wastes (M & TM) Rules,
2016 and submit the Annual Returns as per Rule 6(5) & 20(2) of Hazardous and Other
Wastes (M & TM) Rules, 2016 for the preceding year April to March in Form-IV by 30th
June of every year.

The applicant shall install a separate meter showing the consumption of energy for
operation of domestic and industrial effluent treatment plants and air pollution control
system. A register showing consumption of chemicals used for treatment shall be
maintained.

The applicant shall bring minimum 33% of the available open land under green
coverage/ plantation. The applicant shall submit a yearly statement by 30th
September every year on available open plot area, number of trees surviving as on
31st March of the year and number of trees planted by September end.

The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions.

The firm shall submit to this office, the 30th day of September every year, the
Environment Statement Report for the financial year ending 31st March in the
prescribed FORM-V as per the provisions of Rule 14 of the Environment (Protection)
(second Amendment) Rules, 1992.

The Applicant shall obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or
replacement/alteration well before its life come to an end or erection of new pollution
control equipment.

The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

The applicant shall provide facility for collection of environmental samples and
samples of trade and sewage effluents, air emissions and hazardous waste to the
Board staff at the terminal or designated points and shall pay to the Board for the
services rendered in this behalf.

This certificate is digitally & electronically signed.
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MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 24010706/24010437 Kalpataru Point, 2nd, 3rd
Fax: T and 4th floor, Opp. Cine
Planet Cinema, Near Sion

24044532/4024068/4023516 —

Website: http://mpcb.gov.in iﬁ'ﬁ' Circle, Sion (E),
Email: jdair@mpcb.gov.in | Mumbai-400022
ORANGE/S.S.I (090A) Date: 28/01/2025

No:- Format1.0/RO/UAN No.MPCB-
CONSENT_AMMENDMENT-0000015016/C0/250100013
1

’ e . [®
s - YU
M/s. Shri Lalit Nagpal, Ready Mixed Concrete Plant, l\. - :
CTS Number 74A/3C, 74A/2 (part), Opposite Shah $/ Lifestyle for A
Industrial estate, Deonar East, Kurla, Mumbai. d ENIOMEN. | spcenscmens

our Service is Our Duty
Sub: Grant of Amendment in Consent to Operate for RMC Plant under
Orange/SSI Category.

Ref: Earlier 1st Consent to Operate accorded by the Board vide letter No.
Formatl.0/APAE Section/UAN N0.0000145219/C0/2211000220 dtd.
03/11/2022.

Your application No.MPCB-CONSENT_AMMENDMENT-0000015016 Dated 05.11.2024

For: Grant of Amendment in Consent to Operate under Section 26 of the Water (Prevention
& Control of Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of
Pollution) Act, 1981 and Authorization under Rule 6 and Rule 18(7) of the Hazardous &
Other Wastes (Management & Transboundary Movement) Rules 2016 is considered and the
consent is hereby granted subject to the following terms and conditions and as detailed in
the schedule I, Il, Ill & IV annexed to this order:

1. The Amendment in Consent to Operate is granted for the period up to
31/10/2025.

2. The capital investment of the project is Rs.1.4 Crs. (As per C.A Certificate
submitted by industry )

3. Consent is valid for the manufacture of:

Sr Maximum
T Product Quantity UomMm
Products
q N 1 |READY MIXED CONCRETE 15000 m3/month
+

xf{) ;‘%for Commercial purpose)
%" Conditions under Water (P&CP), 1974 Act for discharge of effluent:

¥

HUMB4; ) Y Permitted (in

V. I

Y I581 / No Description CMD) Standards to Disposal Path
A N
- | |Recycle 100% to
;_?;;E*.‘\b 1. |Trade effluent 10 As per Schedule -| achieve ZLD
i B 2. [Domestic effluent 0.5 As per Schedule - [|On land for gardening
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10.

11.

: 2

13.

14,

15.

16.

17.

Conditions under Air (P& CP) Act, 1981 for air emissions:

Sr Stack Description of stack Number of Standards to be
No. No. / source Stack achieved

As per Schedule -II

Non-Hazardous Wastes:
Sr No Type of Waste Quantity UoM Treatment Disposal
1 |NA 0 --NA--|0 0

Conditions under Hazardous & Other Wastes (M & T M) Rules 2016 for
Collection, Segregation, Storage, Transportation, Treatment and Disposal of
hazardous waste:

Category No./ Type Quantity UoM Treatment Disposal

The Board reserves the right to review, amend, suspend, revoke etc. this consent and
the same shall be binding on the industry.

This consent should not be construed as any exemption from obtaining necessary NOC
from other Govt. agencies / local bodies as may deemed fit necessary.

Project Proponent shall provide adequate water treatment and disposal facility for
generated effluent from their activity. They shall comply with provisions under the
Water (Prevention and Control of Pollution) Act, 1974,

Project Proponent shall provide adequate Air Pollution Control arrangement at the
source. They shall comply with the provisions under the Air (Prevention and Control of
Pollution) Act, 1981 and conditions prescribed. D i

The remediation and restoration measure shall be taken by the project propo e@w

case of any environmental pollution in the surrounding area due to emission/e uenﬁf
excess of the standards being discharged/emitted into the environment and ic’ﬁaﬂoﬁfGR
of consent conditions and thereby causing environmental pollution. Qd ;f:“;ff

Operation of RMC plant shall be in daytime only. However, in notified M 5‘@ a,
notified industrial parks, outside corporation area time restrictions are not apj Féag\l‘ek&_
The daytime shall mean from 6 am to 10 pm. /.\ﬂ__

The Maharashtra Pollution Control Board reserves its rights to impose any stringe
standards if so required.

All existing/new plants shall be fully covered from all sides like a box structure by using
tin/similar type of material within a period of 03 months for the date of issuance of the
Notification dtd. 27/11/2024 and shall submit Bank Guarantee of Rs. 25 Lacs towards
compliance of the same.

This Consent is issued with an overriding effect on earlier Consent granted vide No.
Format1.0/APAE Section/UAN No.0000145219/C0/2211000220 dtd. 03/11/2022.

The applicant shall make an application for renewal of Consent 60 days prior to date of
expiry of the Consent. (Operate / Renewal)

LALITKUMAR NAGPAL/UAN No.0000015016 /QMS_P06_F02/00 Page 2 of 11
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This consent is issued on the basis of information/documents submitted by the
Applicant/Project Proponent, if it has been observed that the information submitted by the
Applicant/Project Proponent is false, misleading or fraudulent, the Board reserves its right
to revoke the consent & further legal action will be initiated against the Applicant/Project

Proponent.

bce233d9] - Shri. Ravindradio

37949486 Slgt.led b}._S‘hn. RavindrafAndhale
70dbé&6eb3 chwnal Officer
c45416ch| Forand on behalf of,
e50f982°% Mahardshtea

1784%as5¢€ i
62¢7814c| romumb
e207934c] 2025-01-28

Received Consent fee of -
Sr.No Amount(Rs.) Transaction/DR.No.  Date Transaction Type
1 30000.00 |TXN2208000936 08/08/2022|Online Payment

-Fees of Rs. 15000/- is balance with the Board & same will be considered at
the time of grant of next Renewal of Consent to Operate.

Copy to:
1. Regional Officer, MPCB, Mumbai and Sub-Regional Officer, MPCB, Mumbai |lI
- They are directed to ensure the compliance of the consent conditions.

LALITKUMAR NAGPAL/UAN No0.0000015016 /QMS_P06_F02/00 Page 3 of 11
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SCHEDULE-I
v 5 fiti f T ¥ Water Pollution Control:

1. A] As per your application, you have provided Effluent Treatment Plant (ETP) of
designed capacity of 10.00 CMD consisting of for the treatment of 10 CMD of
trade effluent.

B] The Applicant shall operate the effluent treatment plant (ETP) to treat the trade
effluent and recycle the entire treated effluent into the process for various
purposes such as for cooling, process & Scrubbing with metering system so as to
achieve Zero Liquid Discharge. There shall be no discharge on land or outside
factory premises.

C] The treated effluent shall be 100% recycled / reuse in process to achieve zero
liquid discharge. There shall not be any discharge of treated / untreated effluent
for gardening / outside premises / into the MCGM drain system.

2. A] As per your application, you have provided Septic Tank followed by Soak pit for
the treatment of 0.5 CMD of sewage.

B] The Applicant shall operate the sewage treatment system to treat the sewage so
as to achieve the following standards.

Sr.No Parameters Standards (mg/l)
1 Suspended Solids Not to exceed 50
2 BOD 3 days 27°C Not to exceed 30
3 COoD Not to exceed 100

C] The treated sewage shall be recycled for secondary purposes to the maximum
extent and remaining shall be discharged on land for gardening within prémise.
after confirming above standards. In no case, sewage shall find its way outside
factory premises. B E.

3. The Board reserves its rights to review plans, specifications or other data relatiﬂng"; to
plant setup for the treatment of waterworks for the purification there of & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or an extension or
addition thereto.

4. The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

5. The Applicant shall comply with the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 and as amended, by installing water meters and other provisions
as contained in the said act:

Water consumption quantity

Sr. No. Purpose for water consumed

(CMD)

1 Industrial Cooling, spraying in mine

pits or boiler feed 0.00

LALITKUMAR NAGPAL/UAN No.0000015016 /QMS_P06_F02/00 Page 4 of 11
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a

Sr. No.

Purpose for water consumed

Water consumption quantity
(CMD)

2. |Domestic purpose 2.00
3 Processing whereby water gets polluted 175.00
' & pollutants are easily biodegradable '

Processing whereby water gets polluted

4. |& pollutants are not easily 175.00
biodegradable and are toxic

5. |Gardening 0

6. The Applicant shall provide Specific Water Pollution control system as per the
conditions of EP Act, 1986 and rule made there under from time to time/

Environmental Clearance/ CREP guidelines.

s A Py

LALITKUMAR NAGPAL/UAN No0.0000015016 /QMS_P06_F02/00
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SCHEDULE-II
Terms nditions for compliance of Air Pollution Control:

As per your application, you have provided the Air pollution control (APC) system and
erected following stack (s) to observe the following fuel pattern:

Stack APC System Stack Type  Sulphur
N Source provided/pro Height(in of Content(in Pollutant Standard
0.
posed mtr) Fuel %)
00--
0 0 0.00 NA-- - 0 -

The Applicant shall provide Specific Air Pollution control equipments as per the conditions of
EP Act, 1986 and rule made there under from time to time/ Environmental Clearance / CREP
guidelines.

The Applicant shall obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or
replacement/alteration well before its life come to an end or erection of new pollution
control equipment.

The Board reserves its rights to vary all or any of the condition in the consent, if due to any
technological improvement or otherwise such variation (including the change of any control
equipment, other in whole or in part is necessary).

The applicant shall install a comprehensive control system consisting of control equipments
as is warranted with reference to generation of emission and operate and maintain the
same continuously so as to achieve the level of pollutants to the following standards:

Control Equipment:

a. In-house measures :-

1. All material transfer points should be covered.

2. The dust containment system shall be provided incorporating either of the following:

i) Barricading all around the periphery of the plot boundary of height minimum 20 feet
or 5 feet above free fall air emission area. Whichever is height with tin sheets same
may extend above with netlon clothing whenever required.

i) Water sprinkling/Chemical dust stabilizing agent spraying system along the
periphery inside the premises of RMC.

iii) Tree plantation along the periphery inside boundary of the RMC premises having
minimum width of 5 meters, on all sides. The foliage of the trees shall adequately
cover area upto about 20m height.

3. Internal work area shall be, cement concreted/Asphalted

4 Daily cleaning / Removal of dust accumulation inside the plant (dry/wet) shall be cargy,
" out with industrial vacuum cleaner.

5 Two level type washing facility shall be provided at entry and exit points, for traﬁsrt
" mixture vehicle. 2

b. Raw material storage & handling:-

1. Storage silos of cement & fly-ash shall be adequate capacity of dust Collection system

such as multi - cyclone followed by bag house assembly.

2 Handling of Cement, sand, fly ash and aggregates shall be carried out with
" mechanical closed system only.

3. Manual operations shall be permitted only in a closed shed, equipped with dust
control system at the loading point as well as roof top secondary dust control system.

b

LALITKUMAR NAGPAL/UAN No.0000015016 /QMS_P06_F02/00
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4. All Conveyor belts of Sand, aggregate shall be covered with tin sheets and at
points dust collection system to be installed to avoid secondary fugitive
emissions.

5. Mixing section of cement, aggregate & sand shall be equipped with adequate
capacity dust collection system, such as multi-cyclone followed by bag houses, so
as to limit dust emissions.

Storage area of sand & aggregates shall be equipped with roof top water
sprinkler system.

6
7. The production plant shall be interlocked with air pollution control system.
8
9

Alternative power supply system should cover both the production and Air
Pollution control system.

. Industry shall provide treatment facility industrial effluent.
10. Industry shall provide disposal facility for treated effluent.
11. Industry shall provide disposal facility for solid waste.
12. Industry shall provide proper exhaust system in the premises.

c. Ambient air quality as a distance of 10 mtr form source or the plant
boundary whichever is nearer, shall meet the following standards

Particulate Matter PM 10 Not to Exceed 100 ug/m3
Particulate Matter PM 2.5 Not to Exceed 60 ug/m3

d. Solid waste treatment and disposal:

Solid waste from transit mixture washing, muck (debris/sludge) generated from
RMC shall either be reused through recovery unit/ Reclaiming system OR
disposed off at a designated approved site by local body, for debris / construction
waste. Industry shall comply with following additional conditions:

1. The RMC plants where the norms are not followed and the technology is old (Star
type) shall be discarded within 1 year. Existing RMC plant shall implement the
suggested guidelines within a year. The renewal of Maharashtra Pollution Control
Board's consent shall be considered only after implementation of new guidelines.
The RMC’s having valid consent of Maharashtra Pollution Control Board shall
amend their consent in compliance with guideline within a year.

2. Operation of RMC plant shall be in day time only. However in notified MIDC area,
notified industrial parks, outside corporation area timing are not applicable. The
1./3 . Day time shall mean from 6 a.m. to 10 p.m.

;j,_;:"";;" :, The industry strictly follows the Guidelines for Ready Mix Concrete Plant (RMC) for
A\, sitting criteria of RMC Plant in the State of Maharashtra as per notification dated
PE v. B Y » 7/11/2016.

1
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SCHEDULE-II
Details of Bank Guarantees:

Sr. Consent(C2E/C Athe of Submission Purpose of Compliance Validity

No. 20/C2R) :fse y  Period BG Period Date

Towards O
& M of
pollution
control
systems &
compliance
of Consent
conditions.

All
existing/new
plants shall
be fully
covered
from all
sides like a
box
structure by
using

tin/similar 03 Months 'l‘ 4]2,0\75‘*

1st Consentto | Rs. 5.0

Operate Lakh 15 days.

Continuous. |30/04/2026.

1st Consent to Rs. 25

Operate Lacs 15 days.

type of Va
material -
within a
period of 03 * 1
months for o) ‘\l Reg W
the date of %,
issuance of o O (IR
the \\J 2 A
Notification e P i
dtd.
27/11/2024

** The above Bank Guarantee(s) shall be submitted by the applicant in favour of Regional
Officer at the respective Regional Office within 15 days of the date of issue of Consent.

# Existing BG obtained for above purpose if any may be extended for period of
validity as above.

BG Forfeiture History

Amount of SbiMeElon. - Pufnose Amount of Reason of
BG P BG BG

imposed seriod of De Forfeiture Forfeiture

Consent
(C2E/C20/C2R)

Srno.

NA

BG Return details
Srno. Consent (C2E/C20/C2R) BG imposed Purpose of BG Amount of BG Returned

LALITKUMAR NAGPAL/UAN No.0000015016 /QMS_P06_F02/00 Page 8 of 11
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1
2.

3.

—

i

SCHEDULE-IV
General Conditions:

The Energy source for lighting purpose shall preferably be LED based

The PP shall harvest rainwater from roof tops of the buildings and storm water drains to
recharge the ground water and utilize the same for different industrial applications within
the plant

Conditions for D.G. Set

a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by
treating the room acoustically.

b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of insertion loss will be done at different points at 0.5 meters from acoustic
enclosure/room and then average.

¢) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
v levels of DG set from deteriorating with use.

i f) D.G. Set shall be operated only in case of power failure.
, ) The applicant should not cause any nuisance in the surrounding area due to operation of

=V Vs
g h) The applicant shall comply with the notification of MoEFCC, India on Environment
. (Protection) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its
/ amendments regarding noise limit for generator sets run with diesel.
E:ﬁ. The applicant shall maintain good housekeeping.

5. The non-hazardous solid waste arising in the factory premises, sweepings, etc. be disposed
of scientifically so as not to cause any nuisance / pollution. The applicant shall take
necessary permissions from civic authorities for disposal of solid waste.

6. The applicant shall not change or alter the quantity, quality, the rate of discharge,
temperature or the mode of the effluent/emissions or hazardous wastes or control
equipments provided for without previous written permission of the Board. The industry will
not carry out any activity, for which this consent has not been granted/without prior consent
of the Board.

7. The industry shall ensure that fugitive emissions from the activity are controlled so as to
maintain clean and safe environment in and around the factory premises.

8. The industry shall submit quarterly statement in respect of industries obligation towards
consent and pollution control compliance's duly supported with documentary evidences
(format can downloaded from MPCB official site).

9. The industry shall submit official e-mail address and any change will be duly informed to the
MPCB.

10. The industry shall achieve the National Ambient Air Quality standards prescribed vide
Government of India, Notification No. B-29016/20/90/PCI-L dated. 18.11.2009 as amended.

11. The Board reserves its rights to review plans, specifications or other data relating to plant
setup for the treatment of waterworks for the purification thereof & the system for the
disposal of sewage or trade effluent or in connection with the grant of any consent
conditions. The Applicant shall obtain prior consent of the Board to take steps to establish
the unit or establish any treatment and disposal system or an extension or addition thereto.

LALITKUMAR NAGPAL/UAN N0.0000015016 /QMS_P06_F02/00 Page 9 of 11
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13
14,

15.

16.

17.

18.

19.

20.

2]

22.
23,

24.

The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

The PP shall provide personal protection equipment as per norms of Factory Act

Industry should monitor effluent quality, stack emissions and ambient air quality
monthly/quarterly.

Whenever due to any accident or other unforeseen act or even, such emissions occur
or is apprehended to occur in excess of standards laid down, such information shall be
forthwith Reported to Board, concerned Police Station, office of Directorate of Health
Services, Department of Explosives, Inspectorate of Factories and Local Body. In case
of failure of pollution control equipments, the production process connected to it shall
be stopped.

The applicant shall provide an alternate electric power source sufficient to operate all
pollution control facilities installed to maintain compliance with the terms and
conditions of the consent. In the absence, the applicant shall stop, reduce or otherwise,
control production to abide by terms and conditions of this consent.

The industry shall recycle/reprocess/reuse/recover Hazardous Waste as per the
provision contain in the Hazardous and Other Wastes (M & TM) Rules 2016, which can
be recycled /processed /reused /recovered and only waste which has to be incinerated
shall go to incineration and waste which can be used for land filling and cannot be
recycled/reprocessed etc. should go for that purpose, in order to reduce load on
incineration and landfill site/environment.

An inspection book shall be opened and made available to the Board's officers during
their visit to the applicant.

Industry shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act, 1981
and Environmental Protection Act, 1986 and industry specific standard under EP Rules
1986 which are available on MPCB website (www.mpcb.gov.in).

Separate drainage system shall be provided for collection of trade and sewage
effluents. Terminal manholes shall be provided at the end of the collection system with
arrangement for measuring the flow. No effluent shall be admitted in the pipes/sewers
downstream of the terminal manholes. No effluent shall find its way other than in
designed and provided collection system.

Neither storm water nor discharge from other premises shall be allowed to mix with
the effluents from the factory.

The industry should not cause any nuisance in surrounding area.

The industry shall take adequate measures for control of noise levels from its own
sources within the premises so as to maintain ambient air quality standard in respect
of noise to less than 75 dB (A) during day time and 70 dB (A) during night time. Day
time is reckoned in between 6 a.m. and 10 p.m. and night time is reckoned between
10 p.m. and 6 a.m.

The industry shall create the Environmental Cell by appointing an Environme : (@
Engineer, Chemist and Agriculture expert for looking after day to day activities relfited -

to Environment and irrigation field where treated effluent is used for irrigation. &
o & A
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25. The applicant shall provide ports in the chimney/(s) and facilities such as ladder,
platform etc. for monitoring the air emissions and the same shall be open for
inspection to/and for use of the Board’s Staff. The chimney(s) vents attached to various
sources of emission shall be designated by numbers such as S-1, S-2, etc. and these
shall be painted/ displayed to facilitate identification.

26. The industry should comply with the Hazardous and Other Wastes (M & TM) Rules,
2016 and submit the Annual Returns as per Rule 6(5) & 20(2) of Hazardous and Other
Wastes (M & TM) Rules, 2016 for the preceding year April to March in Form-IV by 30th
June of every year.

27. The applicant shall install a separate meter showing the consumption of energy for
operation of domestic and industrial effluent treatment plants and air pollution control
system. A register showing consumption of chemicals used for treatment shall be
maintained.

28. The applicant shall bring minimum 33% of the available open land under green
coverage/ plantation. The applicant shall submit a yearly statement by 30th
September every year on available open plot area, number of trees surviving as on
31st March of the year and number of trees planted by September end.

29. The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions.

30. The firm shall submit to this office, the 30th day of September every year, the
Environment Statement Report for the financial year ending 31st March in the
prescribed FORM-V as per the provisions of Rule 14 of the Environment (Protection)
(second Amendment) Rules, 1992.

31. The Applicant shall obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or
replacement/alteration well before its life come to an end or erection of new pollution
control equipment.

32. The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

33. The applicant shall provide facility for collection of environmental samples and
samples of trade and sewage effluents, air emissions and hazardous waste to the
Board staff at the terminal or designated points and shall pay to the Board for the
services rendered in this behalf.

This certificate is digitally & electronically signed.
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BUREEN S/ e Permitted (in

300 50)

e

MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 25505928 e Kalpataru Point, 2nd floor,
Fax: 22640345 ... Opp. PVR Theatre, Sion (E),
Website: http://mpcb.gov.in P [ Mumbai-400022

Email: romumbai@mpcb.gov.in {-"‘} ,Maharashtra

GREEN/S.S.l1 (O90A)/ Rev. ORANGE/L.S./(36) Date: 28/08/2025

No:- Formatl.0/RO/UAN No.MPCB-
CONSENT-0000254394/CR/2508003648

To, \], q !
M/s. Shri Lalit Nagpal, Ready Mixed Concrete Plant, J I_II:E

C/o. Relcon Infraprojects Ltd, \ oy

CTS Number 74A/3C, 74A/2 (part), Opposite Shah Sl s
Industrial estate, Deonar East, Kurla, Mumbai. Your Service is Our Duty

Sub: Grant of Renewal of Consent to Operate under Orange/SSI Category.

Ref: Previous Amendment in Consent to Operate accorded by the Board vide
Consent No. Format1.0/RO/UAN
No.MPCBCONSENT_AMMENDMENT-0000015016/C0/2501000131 dtd.
28/01/2025.

Your application No.MPCB-CONSENT-0000254394 Dated 17.07.2025

For: Grant of Renewal of Consent to Operate under Section 26 of the Water (Prevention &
Control of Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of
Pollution) Act, 1981 and Authorization under Rule 6 and Rule 18(7) of the Hazardous &
Other Wastes (Management & Transboundary Movement) Rules 2016 is considered and the
consent is hereby granted subject to the following terms and conditions and as detailed in
the schedule |, Il, Ill & IV annexed to this order:

1. The Renewal of Consent to Operate is granted for a period up to 31/10/2029.

2. The capital investment of the project is Rs.1.4 Crs. (As per C.A Certificate
submitted by industry )

3. Consent is valid for the manufacture of:

Sr Maximum

No Product Quantity UoM
Products

1 |READY MIXED CONCRETE 15000 m3/month

iyt \\

=+ &N (For Commercial purpose)

\\\‘ 4. \ Conditions under Water (P&CP), 1974 Act for discharge of effluent:

m;;. o No Description CMD) Standards to Disposal Path
S/ _|Recycle 100% to
e/ 1. |Trade effluent 10 As per Schedule- achieve ZLD
2. |Domestic effluent 0.5 As per Schedule-1|{On land for gardening
0. - ndus-id. -08-2025
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10.

11.

12.

13:

14.

15.

16.

17.

Conditions under Air (P& CP) Act, 1981 for air emissions:

Sr Stack Description of stack Number of Standards to be
No. No. / source Stack achieved

As per Schedule -II

Non-Hazardous Wastes:

Sr No Type of Waste Quantity UoM Treatment Disposal
1 |NA 0 --NA--|10 0

Solid waste from transit mixture washing, muck (debris/sludge) generated from RMC
shall either be reused through recovery unit/ Reclaiming system OR disposed off at a
designated approved site by local body, for debris / construction waste.

Conditions under Hazardous & Other Wastes (M & T M) Rules 2016 for
Collection, Segregation, Storage, Transportation, Treatment and Disposal of
hazardous waste:

Sr No Category No./ Type Quantity UoM Treatment Disposal
NA

This consent should not be construed as exemption from obtaining necessary
NOC/permission from any other Government authorities.

This consent should not be construed as any exemption from obtaining necessary NOC
from other Govt. agencies / local bodies as may deemed fit necessary.

Project Proponent shall provide adequate water treatment and disposal facility for
generated effluent from their activity. They shall comply with provisions under the
Water (Prevention and Control of Pollution) Act, 1974.

Project Proponent shall provide adequate Air Pollution Control arrangement at the
source. They shall comply with the provisions under the Air (Prevention and Control of
Pollution) Act, 1981 and conditions prescribed.

The remediation and restoration measure shall be taken by the project proponent in
case of any environmental pollution in the surrounding area due to emission/effluent in
excess of the standards being discharged/emitted into the environment and violation
of consent conditions and thereby causing environmental pollution.

Operation of RMC plant shall be in daytime only. However, in notified MIDC area,
notified industrial parks, outside corporation area time restrictions are not apphcabie ."
The daytime shall mean from 6 am to 10 pm. ; /

The Maharashtra Pollution Control Board reserves its rights to impose any strl
standards if so required.

All existing/new plants shall be fully covered from all sides like a box structure by uslmg
tin/similar type of material within a period of 03 months for the date of issuance of:
Notification dtd. 27/11/2024 and shall submit Bank Guarantee of Rs. 25 Lacs towar

\\(‘

compliance of the same. X

The industry strictly follows the Guidelines for Ready Mix Concrete Plant (RMC) for
sitting criteria of RMC Plant in the State of Maharashtra as per Notification dated
27/11/2024.

Commercial plants shall install continuous ambient air quality monitoring station
(CAAQMS) within the premises for parameters PM10 & PM2.5 shall be connected to the
server of MPCB.

k

b -("
¢ ‘,\'\ K ';"L

e

0. - naus-ia. =~UG-
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18. The applicant shall make an application for renewal of the Consent

120 days prior to
the date of expiry of the Consent. (Operate / Renewal)

This consent is issued on the basis of information/documents submitted by the

Applicant/Project Proponent, if it has been observed that the information submitted by the

Applicant/Project Proponent is false, misleading or fraudulent, the Board reserves its right
to revoke the consent & furt

Proponent.

her legal action will be initiated against the Applicant/Project

08699fd1
béef3cg0
68aablcf
85b010a3
becefabfe
25ede879
at6l1944:2
c264f163

Received Consent fee of -

Sr.No Amount(Rs.) Transaction/DR.No.
15000.00 |TXN2507004516

Fees of Rs. 15000/- was balance
Renewal of Consent to Operate.

Copy to:
1. Sub-Regional Officer, MPCB, Mumbai Il _

- They are directed to ensure the compliance of the consent conditions.
2. Chief Accounts Officer, MPCB,Sion, Mumbai

Date Transaction Type
21/07/2025|Online Payment

with the Board & same is considered in this.

(22
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Pollution) Act, 1974 and as amended, by installing water meters and other provnslons
as contained in the said act: b 5

Sr. No. Purpose for water consumed

SCHEDULE-I
T 5 jiti f I f Water Pollution Control;

As per your application, you have provided Effluent Treatment Plant (ETP) of
designed capacity of 10.00 CMD consisting of Primary (Collection tank,
Sedimentation Tank.) for the treatment of 10 CMD of trade effluent.

The Applicant shall operate the effluent treatment plant (ETP) to treat the trade
effluent and recycle the entire treated effluent into the process for various
purposes such as for cooling, process & Scrubbing with metering system so as to
achieve Zero Liquid Discharge. There shall be no discharge on land or outside
factory premises.

The treated effluent shall be 100% recycled / reuse in process to achieve zero
liquid discharge. There shall not be any discharge of treated / untreated effluent
for gardening / outside premises / into the MCGM drain system.

As per your application, you have provided Septic Tank followed by Soak pit for
the treatment of 0.5 CMD of sewage.

The Applicant shall operate the sewage treatment system to treat the sewage so
as to achieve the following standards.

Sr.No Parameters Standards (mg/l)
1 Suspended Solids Not to exceed 50
2 BOD 3 days 27°C Not to exceed 30
3 COoD Not to exceed 100

The treated sewage shall be recycled for secondary purposes to the maximum
extent and remaining shall be discharged on land for gardening within premise
after confirming above standards. In no case, sewage shall find its way outside
factory premises.

3. The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification there of & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or an extension or
addition thereto.

4. The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the comphauc.e‘, Y
of standards and safety of the operatlon thereof M

......

\ "«
Water consumption quantity
(CMD)

1 Industrial Cooling, spraying in mine 0.00 &
" |pits or boiler feed '
2. Domestic purpose 2.00
"RELCON INFRAPROJECTS LIMITED/CR/UAN No.MPCB-CONSENT-0000254394/Indus-1d. 155540 (28-08-2025
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Water consumption quantity

Sr. No. Purpose for water consumed (CMD)

3 Processing whereby water gets polluted 175.00
___|&pollutants are easily biodegradable ’
Processing whereby water gets polluted
4, & pollutants are not easily 175.00
biodegradable and are toxic
5. |Gardening 0

6. The Applicant shall provide Specific Water Pollution control system as per the
conditions of EP Act, 1986 and rule made there under from time to time/
Environmental Clearance/ CREP guidelines.

0. L naus-id. =08-
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SCHEDULE-II
Term nditions for liance of Air Pollution Control:

As per your application, you have provided the Air pollution control (APC) system and
erected following stack (s) to observe the following fuel pattern:

APC System Stack Type  Sulphur

Szaock Source provided/pro Height(in of Content(in Pollutant Standard
- posed mtr) Fuel %)
00--
0 0 0.00 NA-- - 0 -

The Applicant shall provide Specific Air Pollution control equipments as per the conditions of
EP Act, 1986 and rule made there under from time to time/ Environmental Clearance / CREP
guidelines.

The Applicant shall obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or
replacement/alteration well before its life come to an end or erection of new pollution
control equipment.

The Board reserves its rights to vary all or any of the condition in the consent, if due to any
technological improvement or otherwise such variation (including the change of any control
equipment, other in whole or in part is necessary).

The applicant shall install a comprehensive control system consisting of control equipments
as is warranted with reference to generation of emission and operate and maintain the
same continuously so as to achieve the level of pollutants to the following standards:

Control Equipment:

a. In-house measures :-

1. All material transfer points should be covered.

2. The dust containment system shall be provided incorporating either of the following:

i) Barricading all around the periphery of the plot boundary of height minimum 20 feet
or 5 feet above free fall air emission area. Whichever is height with tin sheets same
may extend above with netlon clothing whenever required.

ii) Water sprinkling/Chemical dust stabilizing agent spraying system along the
periphery inside the premises of RMC.

iii) Tree plantation along the periphery inside boundary of the RMC premises having
minimum width of 5 meters, on all sides. The foliage of the trees shall adequately
cover area upto about 20m height.

3. Internal work area shall be, cement concreted/Asphalted

Daily cleaning / Removal of dust accumulation inside the plant (dry/wet) shall be carry
out with industrial vacuum cleaner.

5 Two level type washing facility shall be provided at entry and exit points, for transit 4]
" mixture vehicle.

Raw material storage & handling:- e
1. Storage silos of cement & fly-ash shall be adequate capacity of dust Collection s stem 3 ORI
such as multi - cyclone followed by bag house assembly. \ bl GrEMT
e TN
5 Handling of Cement, sand, fly ash and aggregates shall be carried out! ‘wiil_th_f-'“ B
" mechanical closed system only. ,

3. Manual operations shall be permitted only in a closed shed, equipped with doet <
control system at the loading point as well as roof top secondary dust control system.

4. All Conveyor belts of Sand, aggregate shall be covered with tin sheets and at points
dust collection system to be installed to avoid secondary fugitive emissions.

0. - - ndus-ida. =08=

01:05:05 pm) /QMS.PO6_F02/00 Page 6 of 11



306 (6>

01:05:05 pm) /QMS,.PO6_F02/00

Mixing section of cement, aggregate & sand shall be equipped with adequate
Capacity dust collection system, such as multi-cyclone followed by bag houses, so
as to limit dust emissions.

Storage area of sand & aggregates shall be equipped with roof top water
sprinkler system.

The production plant shall be interlocked with air pollution control system.

Alternative power supply system should cover both the production and Air
Pollution control system.

Industry shall provide treatment facility industrial effluent.

. Industry shall provide disposal facility for treated effluent.

Industry shall provide disposal facility for solid waste.,

- Industry shall provide proper exhaust system in the premises.

Ambient air quality as a distance of 10 mtr form source or the plant
boundary whichever is nearer, shall meet the following standards

Particulate Matter PM 10 Not to Exceed 100 ug/m3
Particulate Matter PM 2.5 Not to Exceed 60 ug/m3

Solid waste treatment and disposal:

Solid waste from transit mixture washing, muck (debris/sludge) generated from
RMC shall either be reused through recovery unit/ Reclaiming system OR
disposed off at a designated approved site by local body, for debris / construction
waste. Industry shall comply with following additional conditions:

The RMC plants where the norms are not followed and the technology is old (Star
type) shall be discarded within 1 year. Existing RMC plant shall implement the
suggested guidelines within a year. The renewal of Maharashtra Pollution Control
Board's consent shall be considered only after implementation of new guidelines.
The RMC’s having valid consent of Maharashtra Pollution Control Board shall
amend their consent in compliance with guideline within a year.

Operation of RMC plant shall be in day time only. However in notified MIDC area,

notified industrial parks, outside corporation area timing are not applicable. The
Day time shall mean from 6 a.m. to 10 p.m.

The industry strictly follows the Guidelines for Ready Mix Concrete Plant ( RMC) for
sitting criteria of RMC Plant in the State of Maharashtra as per notification dated
7/11/2016.

=~2U<0
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SCHEDULE-III
Details of Bank Guarantees:

Sr. Consent

No (C2E/ Submission Compliance Validity

c20 Period Purpose of BG

Imposed Period Date

/C2R)

All existing/new
plants shall be fully
covered from all sides
like a box structure

Renewal Rs. 25 by using tin/similar
1 |of Consent Le;cs 15 days type of material Continuous. | 30/04/2030
to Operate within a period of 03

months for the date
of issuance of the
Notification dtd.
27/11/2024

The above Bank Guarantee(s) shall be submitted by the applicant in favour of
Regional Officer at the respective Regional Office within 15 days from the date of
issue of Consent.

If the above Bank Guarantee is not submitted within stipulated period, then 12%
interest will be levied as a penalty as per circular dtd 29/02/2024 No.
BO/MPCB/AS(T)/Circular/B-240229FTS0122

BG Forfeiture History

Amount of A Amount of Reason of
Submission Purpose

Consent

SIno. 2g/c20/C2R)

BG ; BG :1¢]
imposed Period of BG Forfeiture Forfeiture

; NA
BG Return details
Srno. Consent (C2E/C20/C2R) BG imposed Purpose of BG Amount of BG Returned
NA

\
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SCHEDULE-IV
General Conditions:

1. The Energy source for lighting purpose shall preferably be LED based

The PP shall harvest rainwater from roof tops of the buildings and storm water drains to
recharge the ground water and utilize the same for different industrial applications within
the plant

3. Conditions for D.G. Set

a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by
treating the room acoustically.

b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of insertion loss will be done at different points at 0.5 meters from acoustic
enclosure/room and then average.

¢) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use,

f) D.G. Set shall be operated only in case of power failure.

9) The applicant should not cause any nuisance in the surrounding area due to operation of
D.G. Set,

h) The applicant shall comply with the notification of MoEFCC, India on Environment
(Protection) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its
amendments regarding noise limit for generator sets run with diesel.

4. The applicant shall maintain good housekeeping.

5. The non-hazardous solid waste arising in the factory premises, sweepings, etc. be disposed
of scientifically so as not to Cause any nuisance / pollution. The applicant shall take
necessary permissions from civic authorities for disposal of solid waste.

6. The applicant shall not change or alter the quantity, quality, the rate of discharge,
temperature or the mode of the effluent/emissions or hazardous wastes or control
equipments provided for without previous written permission of the Board. The industry will
not carry out any activity, for which this consent has not been granted/without prior consent
of the Board.

7. The industry shall ensure that fugitive emissions from the activity are controlled so as to
maintain clean and safe environment in and around the factory premises.

3 f\‘s\ The industry shall submit quarterly statement in respect of industries obligation towards
i » consent and pollution control compliance's duly supported with documentary evidences
.77 M format can downloaded from MPCB official site).

9 The industry shall submit official e-mail address and any change will be duly informed to the
“H8 ) o MPCB.
Tl . ; . . ) s ; .
16. The industry shall achieve the National Ambient Air Quality standards prescribed vide
"/ Government of India, Notification No. B-29016/20/90/PCI-L dated. 18.11.2009 as amended.

11. The Board reserves its rights to review plans, specifications or other data relating to plant
setup for the treatment of waterworks for the purification thereof & the system for the
disposal of sewage or trade effluent or in connection with the grant of any consent
conditions. The Applicant shall obtain prior consent of the Board to take steps to establish
the unit or establish any treatment and disposal system or an extension or addition thereto,

01:05:05 pm) /QMS.PO6_F02/00 Page 9 of 11




309

01:05:05 pm) /QMS.PO6_F02/00

12.

13.
14.

15.

16.

17.

18.

19.

20.

21

22.
23.

24.

25:

The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

The PP shall provide personal protection equipment as per norms of Factory Act

Industry should monitor effluent quality, stack emissions and ambient air quality
monthly/quarterly.

Whenever due to any accident or other unforeseen act or even, such emissions occur
or is apprehended to occur in excess of standards laid down, such information shall be
forthwith Reported to Board, concerned Police Station, office of Directorate of Health
Services, Department of Explosives, Inspectorate of Factories and Local Body. In case
of failure of pollution control equipments, the production process connected to it shall
be stopped.

The applicant shall provide an alternate electric power source sufficient to operate all
pollution control facilities installed to maintain compliance with the terms and
conditions of the consent. In the absence, the applicant shall stop, reduce or otherwise,
control production to abide by terms and conditions of this consent.

The industry shall recycle/reprocess/reuse/recover Hazardous Waste as per the
provision contain in the Hazardous and Other Wastes (M & TM) Rules 2016, which can
be recycled /processed /reused /recovered and only waste which has to be incinerated
shall go to incineration and waste which can be used for land filling and cannot be
recycled/reprocessed etc. should go for that purpose, in order to reduce load on
incineration and landfill site/environment.

An inspection book shall be opened and made available to the Board's officers during
their visit to the applicant.

Industry shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act, 1981
and Environmental Protection Act, 1986 and industry specific standard under EP Rules
1986 which are available on MPCB website (_ww_w.mpcb.gov.in).

Separate drainage system shall be provided for collection of trade and sewage
effluents. Terminal manholes shall be provided at the end of the collection system with
arrangement for measuring the flow. No effluent shall be admitted in the pipes/sewers
downstream of the terminal manholes. No effluent shall find its way other than in
designed and provided collection system.

Neither storm water nor discharge from other premises shall be allowed to mix with
the effluents from the factory.

The industry should not cause any nuisance in surrounding area.

The industry shall take adequate measures for control of noise levels from its own
sources within the premises so as to maintain ambient air quality standard in respect
of noise to less than 75 dB (A) during day time and 70 dB (A) during night time. Day
time is reckoned in between 6 a.m. and 10 p.m. and night time is reckoned between
10 p.m. and 6 a.m.

The industry shall create the Environmental Cell by appointing an Environmental
Engineer, Chemist and Agriculture expert for looking after day to day activities related
to Environment and irrigation field where treated effluent is used for irrigation.

The applicant shall provide ports in the chimney/(s) and facilities such as ladder,
platform etc. for monitoring the air emissions and the same shall be open for

inspection to/and for use of the Board’s Staff. The chimney(s) vents attached to various
sources of emission shall be designated by numbers such as S-1, S-2, etc. a té,e
shall be painted/ displayed to facilitate identification. >
Fica
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26. The industry should comply with the Hazardous and Other Wastes (M & TM) Rules,
2016 and submit the Annual Returns as per Rule 6(5) & 20(2) of Hazardous and Other
Wastes (M & TM) Rules, 2016 for the preceding year April to March in Form-Iv by 30th
June of every year.

27. The applicant shall install a separate meter showing the consumption of energy for
operation of domestic and industrial effluent treatment plants and air pollution control
system. A register showing consumption of chemicals used for treatment shall be
maintained.

28. The applicant shall bring minimum 33% of the available open land under green

29. The Board reserves its rights to review plans, specifications or other data relating to

30. The firm shall submit to this office, the 30th day of September every year, the

31. The Applicant shall obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or
replacement/alteration well before its life come to an end or erection of new pollution
control equipment,

32. The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

33. The applicant shall provide facility for collection of environmental samples and
samples of trade and sewage effluents, air emissions and hazardous waste to the
Board staff at the terminal or designated points and shall pay to the Board for the
services rendered in this behalf.

This certificate is digitally & electronicall

y signed.
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